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HERO HOUSING FINANCE LIMITED

Regd. Office: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi - 110057 Phone: 011

49267000, Toll Free Number: 1800 212 8800, Email: customer.care@herohfl.com Website:
www.herohousingfinance.com | CIN: U65192DL2016PLC30148, Contact Address: Office No. -
217, Second Floor, Bhaskar Mega Mall, Near Maru Mandir, Opp SBI, Station Road, Sikar,
Rajasthan-332001

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the Hero Housing Finance Limited, under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and
in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued a demand notices as mentioned below calling upon the Borrowers to repay the
amount mentioned in the notice within 60 days from the date of the said notice.

The borrower, having failed to repay the amount, notice is hereby given to the borrower, in particular and
the public, in general, that the undersigned has taken possession of the property described herein below in
exercise of powers conferred on him under section 13(4) of the said Act read with rule 8 of the said Rules.
The borrower, in particular, and the publicin general, are hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of the Hero Housing Finance Limited, for an
amount referred to below along with interest thereon and penal interest, charges, costs etc. from date
mentioned below.

The borrower'’s attention is invited to provisions of sub- section (8) of Section 13 of the Act, in respect of
time available, to redeem the secured assets

Tamil Nadu Power Distribution Corporation Ltd.

Notice Inviting Tenders (E-Tendering Process)
TNPDCL / SHORT / PP-47 / 2026-2027

TNPDCL invites E-Tender for procurement of power of 1000 MW for evening peak
hours (18 - 24 hrs) for the period from 01.11.2026 to 31.05.2027 from both Interstate and
Intrastate generators on firm basis from CERC / TNERC approved Traders / Generators.
Bidding will be done as per the revised guidelines for short term procurement of power
notified by the Ministry of Power vide resolution dated 30.03.2016 and as per amendments
dated: 21.02.2022 through e-Bidding portal (DEEP) only and subsequent amendments
thereof are applicable to this tender specification. The link for the e-Bidding portal is
www.mstcecommerce.com and is also available on the website of Ministry of Power
(www.powermin.nic.in) and PFC Consulting Ltd (www.pfcclindia.com). Specification is
available in TNPDCL website and MSTC DEEP E-Bidding portal. Chief Engineer / PPP

DIPR/3169/Tender/2026 TNPDCL

CRANN Ty 3 [ {hn# e-Tender Notice

Tender No: KWA/SP-07/2026-27/LIME

Supply and delivery of Hydrated Lime Grade C on running contract basis to various
Divisions in Southern, Central and NorthernRegions of Kerala Water Authority for
the year 2026-27 EMD: Rs. 555400 Tender fee: Rs. 25000 Last Date for
submitting Tender: 30-10-2026 03:00:pm Phone: 8547638078 Website:

www.kwa.kerala.gov.in. www.etenders.kerala.gov.in Sd/-
Chief Engieer (HRD&GI.)
Jalabhavan

KWA-JB-GL-6-356-2026-27 Thiruvananthapuram

Description of Secured Assets/Immovable Properties: All That Piece And Parcel of Immovable

Property Bearing Patta No. 0017, Sankalp No. 3, Missal N0.9/2002-2003, Situated At Village Mandha

(Madni), Tehsil Dantaramgarh, District Sikar, Rajasthan-332402. Area Admeasuring 216 Sq. Mtrs. Along

With All Common Amenities Written In Title Document. Bounded By: North- Land of Subhash Kumawat;
East- Road Khatushyam To Palsana; West- Land of Asharam: South- House of Kalyanmal Kumawat;

Sd/- Authorised Officer

For Hero Housing Finance Limited

HINDUJA HOUSING FINANCE LIMITED
Corporate Offic:

>
167-169, 2ND Floor, Little Mount. Saidapet, Chennai — HOUSING FiRy
600 015. Branch Office Address - Plot No. 40 A, Second Floor, Yash Tower, Scheme No.
Nagar, Alwar, Rajasthan - 301001. E-mail : auction@hindujahousingfinance.com
Authorised Officer: CLM -9521299560; RLM — 9829700491; RRM -7891119990; CRM -7014034149
POSSESSION NOTICE (For Immovable Property) (Under Rule 8 (1) of the Security Interest
(Enforcement) Rules, 2002) Whereas the undersigned being the authorized officer of HINDUJA
HOUSING FINANCE LIMITED(HHFL) under Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated mentioned hereunder calling upon the following borrowers to
repay the amount mentioned in the notice being also mentioned hereunder within 60 days from
the date of receipt of the said notice. The following borrowers having failed to repay the amount,
notice is hereby given to the following borrowers and the public in general that undersigned has
taken possession of the properties described herein below in exercise of powers conferred on
him under sub section (4) of section 13 of the Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 on the date mentioned hereunder:
Symbolic Possession
RJ/ALW/ALWR/A000000544 & RJ/ALW/ALWR/A000000946. 1. Mr. JEUELESLIUITLIE
Manish Kumar (borrower) 2. Mr. Rajkumar (co Borrower) 3. Mrs. 16/10/2026
Pushpa Devi (Co Borrower) | Demand Notice Date & Amount: 31/07/2026 [EEACEERENELTS
Rs. 4,54,638/- | Descriptionofthe Secured Asset: All that part and parce| BESXLRAI/PIP
of the property situated at Patta No. 14, Book No. 43, Village Teekari, Gram Panchayat Fahn

Loan Name of Obligor(s)/ Date of Demand | Date of Possession

Account Legal Heir(s)/Legal Notice/ Amountas | (Constructive/ m

No. Representative(s) per Demand Notice Physical) PUBLIC ANNOUNCEMENT

HCFSIKS | Pooja General Store (through Its Proprietor 01-07-2026, 13-10-2026 [Under Regulation 6 of the Insolvency and Bankruptcy Board of India
EC00001 | Om Prakash Mund), Om Prakash Mund, | Rs. 2,31,803/- due (Symbolic) (Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
005680 Bhagirath Mal Jat, Pinki Devi as on 23-06-2026

FOR THE ATTENTION OF THE CREDITORS OF
SBCC INFRA PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor SBCC INFRA PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 11/05/2018
3. | Authority under which corporate debtor is ROC - Jaipur

incorporated / registered

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U45309RJ2018PTC061218

5. | Address of the registered office and
principal office (if any) of corporate debtor

81-82/194, Banar Road, Madan Mohan Vihar
Khakkroya, Jodhpur, Rajasthan - 342027

6. | Insolvency commencement date in 14/10/2026
respect of corporate debtor
7. | Estimated date of closure of insolvency 12/04/2027

resolution process

8. | Name and registration number of the
insolvency professional acting as interim
resolution professional

Name : Mr. Aman Vijay
Registration no :
IBBI/IPA-001/IP-P-02831/2023-2024/14378

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: Flat No. 102, Model Town Road /
Jagatpura Road, Opposite Government Nursery,
Jagatpura, Jaipur, Rajasthan - 302017

Email: ipamanvijay@gmail.com

10.| Address and e-mail to be used for
correspondence with the interim resolution
professional

Address: Flat No. 102, Model Town Road /
Jagatpura Road, Opposite Government Nursery,
Jagatpura, Jaipur, Rajasthan - 302017

Email: cirpsbecinfra@gmail.com

11. | Last date for submission of claims 28.10.2026

12.| Classes of creditors, if any, under clause (b) NA
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Tehsil Govindgarh, Dist. Alwar, Ra]aslhan 301604. Admeasurlng Area 160 sg.yds.. B
orth: Self Road, South: Satish & Mahavir House, East: Road, West: Self Road.
RJ/ALW/ALWR/A00000112 nay Singh Rajput (borrower) 16/10/2026
Mrs. Uma Kanwar (Co Borrower)| Demand Notice Date & Amount: NSNS
31/07/2026 Rs. 25,78,097/- | Description of the Secured Asset: Al that BESUI A VAPAPA
part and parcel of the property situated at Property No. 81, at Scheme No. 10-B, Vivek Vihar,
Tehsil Alwar, Dist. Alwar, Rajasthan 301001. Admeasuring Area 54 sq. yds.. Bounded by:
North: P.No. 80, South: P.No. 82, East: P. No. 64, West: Road.
RJ/BEH/BEHR/A000000430. 1. Mr. Somdatt Sharma (borrower) 2.
Mrs. Shakuntala Devi (Co Borrower) | Demand Notice Date & Amount:
31/07/2026 Rs. 5,36,888/- | Description of the Secured Asset: All that
partand parcel of the property situated at Patta No. 45, Village Gunta, Gram Panchayat Gunta,
Tehsil Bansur, Dist. Alwar, Rajasthan 301402. Adi ing Area186.66 sq. yds.. Bounded by:
North: Way, South: House of Surajbhan, East: Way, West: House of Rameshwar.
RJ/JPR/SAPA/A000000144. 1. Mr. Satish Kumar (borrower) 2. Mrs. 16/10/2026
Rajbala Devi (Co Borrower)| Demand Notice Date & Amount: [EUCNPTAREELTE
31/07/2026 Rs. 11,71,438/- | Description of the Secured Asset: Al that BESUI AT VAPAPA
partand parcel of the property situated at Khasra No. 80, Rakba 0.0800 htr., Share 1/3, Khasra
No. 81, Rakba 0.0600 htr., Share 7/64, Village Lakhimpur, Tehsil Mundawar, Dist. Alwar,
Rajasthan 301020. Ad ing Area 241.11 sq. yds.. Bounded by: North: Aam Rasta &
Dharampal, Harisingh, South: Other Land, East: Govt. School, West: Plot of Satish.
The borrowerin particularandthe public in general are hereby cautioned notto deal with the property and
any dealings with the property will be subject to the Charge of HINDUJA HOUSING FINANCE LIMITED for
anamountmentioned herein above and interestthereon. The borrower’s attention is invited to provisions
of sub-section (8) of section 13 of the Act, inrespectoftime available, to redeemthe secured assets.
Date: 17/10/2026. Place: RAJASTHAN SD/-, Authorised Officer- HINDUJA HOUSING FINANCE LIMITED

13.| Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.| (a) Relevant Forms and

(b) Details of authorized representatives
are available at:

(a) Web link: https:/ibbi.gov.in/home/downloads
(b) NA

Notice is hereby given that the National Company Law Tribunal, Jaipur has ordered the commencement
of a corporate insolvency resolution process of SBCC Infra Private Limited on 14.10.2026.

The creditors of SBCC Infra Private Limited, are hereby called upon to submit their claims with proof on or
before 28.10.2026 to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. Al other creditors
may submit the claims with proofin person, by post or by electronic means.

Submi: offalse or g proofs of claim shall attract penalties.

IP Aman Vijay

Reg. No.: IBBI/IPA-001/IP-P-02831/2023-2024/14378
Interim Resolution Professional

in the matter of SBCC Infra Private Limited

AFA Valid upto 31-12-2026

Date :16.10.2026
Place : Jaipur

&> Encore Asset Reconstruction
€arc "~ company Private Limited

Corporate office : 5th Floor, Plot No. 137, Sector - 44, Gurugram -122002,
Haryana, India, Phone: +91 1244527200
Registered Office : Caddie Commercial Tower, Regus Business Centre, 5th
Floor, Aerocity (Dial), New Delhi, India - 110037,
CIN No: U74140DL2013PTC259641

Appendix IV (See Rule 8 (1)
POSSESSION NOTICE
Whereas, The Authorised Officer of Encore Asset Reconstruction Company Private
Limited (Encore ARC) under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 (SARFAESI Act, 2002) and in the
exercise of powers conferred upon him under Section 13(12) of SARFAESI Act, 2002
read with Rule 3 of the Security Interest (Enforcement) Rules 2002, had issued a
demand Notice dated 15.07.2026 calling upon borrower M/s. Modern Steel Syndicate
through its Proprietor Mr. Prateek Jain (Borrower), Mr. Ajay Jain (Guarantor/Mortgagor),
Mr. Prateek Jain (Guarantor) & Mrs. Shimalesh (Guarantor), to repay the amount
mentioned in the notice for the amount of Rs. 2,81,94,999/- (Rupees Two Crores Eighty
One Lakhs Ninety Four Thousand Nine Hundred Ninety Nine Only) as on 14.07.2026
along with interest at contractual rates ill actual repayment/realization, within 60 days
fromthe date of receipt of the said notice.
The Borrower, Co-borrowers, Guarantors & Mortgagors having failed to repay the
amount, notice is hereby given by the undersigned being the Authorised Officer of
Encore ARC, to the borrowers and the public in general that the Authorised Officer has
taken symbolic possession of the property described herein below in exercise of powers
conferred on me under sub-section (4) of section 13 of SARFAESI Act, 2002 read with
Rule 8 of Security Interest (Enforcement) Rules, 2002 on this 15.10.2026
The Borrower, Co-borrowers, Guarantors & Mortgagors in particulars, and the public, in
general, is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Encore ARC for an amount of Rs. 2,91,91,316/-
(Rupees Two Crore Ninety-One Lakhs Ninety One Thousand Three Hundred Sixty Only)
as on 13.10.2026 along with interest at contractual rates from 14.10.2026 till actual
repayment/realization after adjustment of repayment/realization, if any.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act,
inrespect of time available, to redeem the secured assets.
Description of the Immovable Property

All that piece and parcel of land known as Residential Property located at - Plot no. 17,
Eastern Part AMC No. 455/30 (Old), 51/20 (New), Sunny Villa, Sangam Colony, Mayo
Link Road, Ajmer, Rajasthan - 305 001 admeasuring area 714.24 sq. yds., owned by Mr.
Ajay Jain, Boundaries are mentioned below: - On the North by - 60ft wide Road, On the
South by - Property of BL Srivastav, On the East by-Property of Sharma Ji and Chadda Ji
and Tandan Ji, On the West by- Property of Atul Jain of this Plot
Date: 15.10.2026 Mr. Sachin Kumar (Authorised Officer)
Place: Ajmer Encore Asset Reconstruction Company Private Limited

(Acting in its capacity as the trustee of EARC-BANK-035-TRUST)

- ro|0dhpurrural(wgmall.c0m

& pnb

E-Mail :

Circle Recovery Center KOTA : 9A, Industrial Area, Kota (Raj.)
cokotasamd@pnb.bank.in, Mobile No. 8420000210

POSSESSION NOTICE Appendix-1V [See Proviso to Rule 8 (1) ]

Whereas,The undersigned being the Authorized Officer of the Punjab National Bank under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of Powers conferred under Section 13 read with the Security Interest (Enforcement) Rules, 2002, issued a demand notices on the dates
mentioned against each account calling upon the respective borrowers to repay the amount as mentioned against each account within 60 days from the date of notices/date of
receipt of the said notices. The borrower having failed to repay the amount, notice is hereby given to the borrower/ mortgagor and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the Security Interest
Enforcement Rules,2002 on this the 30th day of September of the year 2026. The borrower's/mortgagor’s/Guarantor’s attention is invited to provisions of sub-section (8) of
section 13 of the Act, in respect of time available, to redeem the secured assets. The borrower/ mortgagor/ Guarantor in particular and the public in general is hereby cautioned

notto deal with the property and any dealings with the property will be subject to the charge of the Punjab National Bank for the amounts and interest theron.
s Namearine Descrpton of e Do ot | poedt, [ Aotk i
Borrower / Mortgagor Property Mortgaged Notice | Notice affixed Date of Notice
01 | Mr. Vijay Singh Meena S/o | All Part and Parcel of Residential House at Khasra No. 61, Rs.732008.61/- (Rupees Seven
Kesharia Meena Village Hanumanpura, Panchyat- Kashipura, Karauli, Lakh Thirty-Two Thousand Eight and
Ac No- 190720NC00000073 |Registed Patta NO. 20912 in the Name of Mr. Vijay Singh, 07.08.2026 | 15.10.2026 | Sixty-One Paise only) as on
Adm. 133.33 sq. Yard. Boundaries, North- After Road R e 31.07.2026 and further interest from
] house of Rajesh bairwa, South-house of Jagan, East- &expenses thereon
[ ACEIPE AN ARELIFA)] | House of Ramgilas, West-House of Beju Berwa
02 | Mr. shambhu Dayal Mali $/0 | All Part and parcel of Residential Plot No-7B, Moti Nagar, Rs. 1439770.97/- (Rupees Fourteen
Shri Narayan Mali Kherda, Sawai Madhopur, Rajasthan, in the name of Mr. Lacs Thirty-Nine Thousand Seven
ﬁngasgg%%ggggggggg%??: Shambhu Dyal Mali S/o Shri Narayan Mali Area Admn-| 06.08.2026 | 15.10.2026 |Hundred Seventy and paisa Ninety-
BO: Sowai Madhopur - .808.50 Sqft. Bounded By- East: Plot No. -7A, West: Plot fsezﬁﬂ 0,"'%1) aSt Onf 31-022025 with
: . . _ . K urther interest from & expenses
Alanpur (452300) No.-8, North: Plot No. -7, South : Plot No.-7B thereon p

Date : 16.10.2026, Place : Kota

Authorized Officer, Punjab National Bank

3t da &9 Indian Bank

£\ sTeee ALLAHABAD

Stressed Asset Management Large (SAML)
Branch Kolkata, 14, India Exchange Place, 1st Floor
Indian Bank Building, Kolkata - 700 001

E-mail :

SALE NOTICE FOR
SALE OF IMMOVABLE

samlkolkata@indianbank.co.in
Ph. No. : (033) 2231 1471

ASSETS

Branch, Kolkata (Secured Creditor), will be sold on “As is where is basis”,

700 029.

APPENDIX - IV - A [See Proviso to Rule 8(6)]

E-auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described Immovable Property mortgaged/charged
to the Secured Creditor, the Symbolic Possession of which has been taken by the Authorized Officer of Indian Bank, Stressed Asset Management Large
“As is what is basis”, and “Whatever there is basis” on 26.11.2026 for recovery
of Rs. 4,85,64,240.00 (Rupees Four Crores Eighty Five Lakhs Sixty Four Thousand Two Hundred Forty only) as on 25.10.2022 plus interest and cost incurred by
Bank thereon due to the Indian Bank, Stressed Asset Management Large Branch, Kolkata (Secured Creditor) from Sri Rajiv Chopra & Smt. Soniya Chopra
(Guarantors, in the Loan Account of M/s. Prime Retail India Ltd.; Resolved under CIRP), S/o. Sri jatan Chopra, Girnar Apartment, 45, Jatin Das Road, Kolkata-

The specific details of the property intended to be brought to sale through e-auction mode is enumerated below :
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JAIPUR DEVELOPMENT AUTHORITY

Indira Circle, Jawahar Lal Nehru Marg, Jaipur-302
No.: JDA/EE & TA to Dir. Engg.-|/2026-27/D- Date : 16.10.2026

NOTICE INVITING BID

NIB No. : EE & TA to Dir. Engg.-1/23/2026-27
Bids are invited from interested bidders for following works :-

s Cost of Nat i
N UBN No. Work ‘W’Jf; Last Date
) (Lacs)
1| oa2s27wsoBoosss | 33069 | e | 02112026
Work
Construction
2 | JDA2627WLOB00374 | 4165.38 04.11.2026
of Underpass
Construction
3 | JDA2627WS0B00380 | 270.32 04.11.2026
of Footpath
4 | JDA2627WLOB00382 | 820.98 | Road Work | 06.11.2026
Holistic
5 | JDA2627WLOB00384 | 1688.30 | Development | 06.11.2026
Work

Other particulars of the respective bid may be visited on
Procurement Portal website www.sppp.rajasthan.gov.in,

www.eproc.rajasthan.gov.in and www.jda.rajasthan.gov.in
Executive Engineer &
TA to Dir. Engg-I

Raj.Samwad/C/26/12129

POSSESSION NOTICE
(for immovable property)

Whereas,

SAMMAAN CAPITAL LTD. (formerly known as INDIABULLS HOUSING
FINANCE LIMITED) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security InterestAct, 2002 (54 of 2002) (“said Act”) and
in exercise of powers conferred under Section 13 (12) of the said Act read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 (“said Rules”) issued a
demand notice dated 21.07.2021 calling upon the borrower(s), the guarantor(s)
and the mortgagor(s) SANJEEV GUPTA and PUSHPA against LAN No.
HDHLJAI00490909 to repay the amount mentioned in the said notice being a sum
of Rs. 25,04,307/- (Rupees Twenty Five Lakhs Four Thousand Three Hundred
Seven Only) as on 26.06.2021 in respect of the said Facility with further interest
thereon and penal interest from 27.06.2021 till payment / realisation, within 60
days from the date of receipt of the said notice.

And whereas subsequently, IHFL has vide Assignment Agreement dated
30.09.2021 assigned all its rights, title, interest and benefits in respect of the debts
due and payable by the borrower/guarantor(s)/mortgagor(s) arising out of the
facilities advanced by IHFL to borrower/ guarantor(s)/mortgagor(s) alongwith the
underlying securities to Edelweiss Asset Reconstruction Company Limited as
Trustee of EARC Trust—SC 439.

Thereafter, Edelweiss Asset Reconstruction Company Limited as Trustee of
EARC Trust — SC 439 has vide Assignment Agreement dated 25.08.2023
assigned all its rights, title, interest and benefits in respect of the debts due and
payable by the borrower/ guarantor(s)/ mortgagor(s) arising out of the facilities
advanced by IHFL to borrower(s)/ guarantor(s)/ mortgagor(s) alongwith the
underlying securities to Asset Reconstruction Company (India) Limited acting
in its capacity as Trustee of Arcil-CPS-IV, Trust (“Arcil”) for the benefit of the
holders of Security Receipts. Therefore, in view of the said assignment, Arcil now
stands substituted in the place of Edelweiss Asset Reconstruction Company
Limited and Arcil shall be entitled to institute/ continue all and any proceedings
against the borrower(s)/ guarantor(s)/ mortgagor(s) and to enforce the rights and
benefits under the financial documents including the enforcement of security
interest executed and created by the borrower/ guarantor(s)/ mortgagor(s) for the
said facilities availed by them.

The borrower/guarantors/mortgagor(s) having failed to repay the said amounts to
Arcil, notice is hereby given to the borrower/guarantors/mortgagor(s) in particular
and the publicin general that the undersigned being the Authorized Officer of Arcil
has taken Symbolic Possession of the secured assets described herein below in
exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of the
said Actread with Rule 8 of the said Rules on 14.10.2026.

The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are
hereby cautioned not to deal with the below mentioned secured assets and any
dealings with the secured assets will be subject to the charge of Arcil for a sum of
Rs. 22,95,052.54 (Rupees Twenty Two Lakhs Ninety Five Thousand Fifty Two
and Paise Fifty Four Only) as on 29.04.2026 in respect of the said Facility with
further interest at contractual rate from 30.04.2026 till payment/ realisation
together with allincidental costs, charges and expenses incurred.

The borrowers’/guarantors’/mortgagors’ attention is invited to the provisions of the
Sub-Section (8) of Section 13 of the said Act, in respect of time available to redeem
the below mentioned secured assets.

DESCRIPTION OF SECURED ASSETS

FLAT NO T-1, THIRD FLOOR, PLOT NO B-50, MAHESH NAGAR, GOPALPURA
BYPASS, JAIPUR, RAJASTHAN -302015

Sd/-

Authorised Officer

Asset Reconstruction Company (India) Limited
(Trustee of Arcil-CPS-IV, Trust)

Date : 14.10.2026
Place: JAIPUR

AAVAS FINANCIERS LIMITED

(CIN:L65922RJ2011PLC0O34297) Regd. & Corp. Office: 201-202, 2nd Floor, South End Square,

HAeva

SI. a) Name of Account / Borrower Detailed Description of Inmovable Asset ge(::tredd(_;re(gtors E)) IéeMser-\\le Pricte Mansarovar Industrial Area, Jaipur. 302020 L ooy w'
o. utstanding Dues moun - " . -
b) Name of the Branch ¢) Bid Increment Amount APPENDIX-IV-A [See proviso to rule 8(6)] Sale notice for sale of immovable properties
d) lli\:se:r:lgr n n Asset E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
fe'))T (;uof Pgs::s(;ionsse S with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
yP Notice is hereby given to the public in general and in particular to the Borrower (s)/ Co-Borrower (s)/Mortgagor (s) and Guarantor (s) that the below described
1. | a) Sri Rajiv Chopra (Guarantor, in the | All that piece and parcel of one Residential Flat in the | Rs. 4,85,64,240.00 a) Rs. 50,30,000.00 (*) immovable properties mortgaged to the Secured Creditor, the constructive/physical possession of which has been taken by the Authorised Officer of AAVAS FINANCIERS
Loan Account of M/s. Prime Retail India | building known as “Mahima’s Panache”, being Flat No. | (Rupees Four Crores | (Rupees Fifty Lakhs Thirty LIMITED, the same shall be referred herein after as AFL. The Secured Assets will be sold on “Asis where is”, “As is what is”, and “Whatever there is” basis through E-Auction for
Ltd.; Resolved under CIRP) A-1105 on eleventh floor in Tower A measuring about | Eighty Five Lakhs Sixty | Thousand only) recovery of amount mentioned in the table below along with further interest, cost, charges and expenses being due to AFLV|z Secured Creditor.
S/o. Sri Jatan Chopra 1117.29 Square Feet built up area with parking Type | Four Thousand Two Itis hereby informed you that we are going to conduct public E-Auction through website https://sarfaesi.auctiontiger.net
Girnar Apartment, 45, Jatin Das Road, Stilt (one) together with right of use of the common area | Hundred Forty only) as | b) Rs. 5,03,000.00 Contact
Kolkata - 700 029. along with other buyers of the other units in the complex | on 25.10.2022 plus (Rupees Five Lakhs Three Loan A/c Number / Date & Date of e Reserve | Earnest | Date & | Date of E-Auction Person
together with undivided proportionate share in all that interest and cost Thousand only) Name of Borrowers/ Amount of _ Description : ! 3 . Place 9
. . ; A K Dues As on Posse f Price For |Money For[ Time of |Bid Sub £ d Property
Smt. Soniya Chopra (Guarantor, in the | piece or parcel of land underneath bearing Khasra No. incurred by Bank Co-Borrowers/ 13(2) Demand ssion of Property Property | Property |E-Auction| mission of Tender Visit Date &
Loan Account of M/s. Prime Retail India | 312, 313, 314, 315, 317, 319, 320, 321 situated at Village thereon. ¢) Rs. 50,000.00 Guarantors/Mortgagers Notice Submission Time
Ltd.; Resolved under CIRP) Chak Gatore, Tehsil Sanganer, district Jaipur aggregating - (Rupees Fifty Thousand only)
Girnar Apartment, 45, Jatin Das Road, to 17301.40 Sq.Yards which were converted under Scan to view Property (ACNO.) Rs. 14 Dec21 |19-Sep-|Plot Situated At Rs. Rs. 11.00 Am| OnOr [D-203,1st Ramesh Jat —
Kolkata - 700 029. Segtion 90|B gf thebRaJ'asthi‘n L5224F§jevezu1ea‘\102t ;38? d) IDIB50429560941 LNBH102519- 458412/-& | Rs.428642/- | 26 [Patta No.005, Book |1448950/-|144895/-To 01.00 | Before |Floor,Bhagat [9376045878,
and a single Patta bearing No. ated 18.12. 200111755 Rs. 917910/- &Rs. No. 161, Gram Pm20 |19 Nov |Singh Propert
b) Stressed Asset Management Large | was issued by Jaipur Development Authority (JDA), in e) Not known to Bank Kanwar Singh Dues A O/ 962900/- Panch ! t Raikhed Nov 26 26 v leg Ab VisitpDatYe
Branch, Kolkata the name of the said M/s Eros Vatika Jaipur Private N X 4g ’ ues As On ?nc aya4 alkheda, ov o.ony, ove 2
Limited through its Director Mr. Rajendra Kumar Jain f) Symbolic Possession Birbati Devi 15 Oct 26 Dues As On Vill. Teehl, Axis 18 Nov 26
for a period of ninety nine (99) years and the said lease (ACNO.) 13 Dec 21 Panchayat Samiti Bank,Alwar 9:00am TO
deed got registered in the office of Sub-Registrar, Jaipur LNBHI02917- Tijara, Distt Alwar, Bhiwadi 5:00 pm
() in Book 1, Zild No. 441, Page No. 95, Serial No. 180070037 Rajasth B Bhiwadi
2007051008796 and additional Book No. 1, Zild No. Guarantor : Sundar PN o
1759, page no 542 to 550. Subsequently, the total area Singh ! measuring Pist-Alwar-
of the said plot of land was increased from 17301.40 Sq.yds to 17390.88 Sq.yds Ing 288.08 Sq Yard 301019,
vide registered amended Lease deed dated 17.01.2013 and same got registered Rajasthan-India
In the office of Sub-Registrar Jaipur (1) In Book No 1, Zild No 715, Frage No. (ACNO.) Rs. 06Jan26 |29-Sep-|Plot No. 05 Patta Rs. Rs. |11.00Am| OnoOr [Second Floor, |Ramesh Jat—
No. 480 to 489. The said Plot of Land corresponding to the pla\rcels of land t;earigg 241203104756475 2857127/- | Rs. 2467122/- 26 |No.-102 Sipahio Ki  [4292000/-[429200/- | To 01.00 | Before |Kp Complex, 9376045878,
Khasra No. 312, 313, 314, 315, 317, 319, 320, 321, Village - Chak Gatore, Tehsil- Mohammad Shakil, | Dues As On Dues As On Gali Sarjava Gate, Pm20 | 19 Nov |Plot No 126, Property
Sanganer, District - Jaipur aggregating to 17390.88 Sq.yards locaed at Village - Saroj Banu 15 Oct 26 05 Jan 26 Zhupari Road, Sirohi Nov 26 26 Dr. Visit Date
On the North - Other Land Knacra No. 316, On the South : Other and i 100 (Raj) 307001/ sampurnand | e 1o
n the North : Other Lan asra No. , On the South : Other land wi : 9:00 am TO
Ft. Road, On the East : Road 160 Ft., On the West : Other Land. ::";teasur'"g 3363 ;g:;"yésg P | 00 pm
Contact Person : Mritunjay Prasad Singh (Authorised Officer), Mob. : 62906 91300 -;a“j"_i”:
- - ospital,
(*) Sale Price should be above Reserve Price. Sirohi-307001,
Rajasthan-India

Date of Inspection : 22.10.2026 to 25.11.2026; Time - 10.00 A.M. to 4.00 P.M.

The terms and conditions of e-auction sale:-

(1.) The E-Auction sale of Secured Asset is on “as is where is” , “as is what is”, “whatever there is” and “no recourse” basis for and on behalf of the Secured Creditor viz. AUSFB
and there is no known encumbrance which exists on the said property. (2.) For participating in online e-auction sale, Bid document, copies of PAN Card, Board Resolution in
case of Company and photo ID, address proof are required to be submitted along with EMD, which is payable by way of RTGS/NEFT/DD in the name of AAVAS FINANCIERS
LIMITED, Current account No.00548470000107 AAVAS FINANCIERS LIMITED, Regd. & Corp Office : 201-202, 2nd Floor, South End Square, Mansarovar Industrial Area,
Jaipur 302020 IFSC Code: HDFC0000054, Once an Online Bid is submitted, same cannot be withdrawn. Further any EMD submitted by bidder will be required to send the
UTR/Ref no/DD No of the RTGS/NEFT/DD with a copy of cancelled cheque on the following email IDs i.e. auction@aavas.in (3.) All Interested participants / bidders are
requested to visit the website https://sarfaesi.auctiontiger.net & https://aavas.in/sarfaesi-sale-notices for further details help procedure & online training on E-Auction
prospective bidder may contact including Terms & Conditions, to take part in e-auction sale proceeding and are also advised to contact e-mail of auction@aavas.in &
ramprasad@auctiontiger.net, Contact No. 8000023297 (Aavas Contact Person : Ramesh Jat - 9376045878, Mohd. Kalim - 7849821425)

Please Note: - Thisis also a 30 days notice Under Rule 8(6) read with Rule 9(1) to the Borrowers/Co Borrowers/Mortgagors of the above said loan account about sale through tender
/inter se bidding on the above-mentioned date. The property will be sold, if their outstanding dues are not repaid in full by the borrower in the given notice period.

Date :17-10-2026

Date and Time of E-auction : Date - 26.11.2026; Time - 11.00 A.M. to 04.00 P.M.
Platform of E-auction Service Provider : https://baanknet.com

Bidders are advised to visit the website (https://baanknet.com) of our e auction service provider PSB Alliance Pvt. Ltd to participate in online bid. For Technical
Assistance Please call PSB Alliance Pvt. Ltd. Helpdesk No. 82912 20220, email ID : support. BAANKNET@psballiance.com and other help line numbers
available in service providers helpdesk. For Registration status with PSB Alliance Pvt. Ltd. and EMD status, please contact support. BAANKNET@psballiance.com.

For property details and photograph of the property and auction terms and conditions please visit : (https://baanknet.com) and for clarifications related to this
portal, please contact Helpdesk No. 82912 20220.

Bidders are advised to use Property ID Number mentioned above while searching for the property in the website with (https://baanknet.com).

A NOTICE TO THE BORROWER(S)

UARANTOR(S) / MORTGAGOR(S)

Authorised Officer
Indian Bank

Date : 15.10.2026
Place : Kolkata

Authorised Officer Aavas Financiers Limited

Place : Rajasthan

Jaipur
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SMFG
Grihashakti

Nwsidbes Nasa Wi bedi

SMFG India Home Finance Co. Ltd.
Corporate Off. : 503 & 504, 5™ Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai —

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

600116, TN

E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
PROVISION TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

Gujarat Narmada Valley Fertilizers and Chemicals Limited
(An 1SO 9001, I1SO 14001, I1SO 45001 & ISO 50001 Certified Company)
Regd. Office: P.0.Narmadanagar - 392015, Dist.: Bharuch (Gujarat), India
CIN: L24110GJ1976PLC002903, Website: www.gnfc.in

OPEN I NOTICE FOR PROCUREMENT OF TOLUENE

GNFC intend to procure 2,000 MT (+/-25 MT) Toluene (99.80% w/w) |
on firm & fixed price for tentative delivery during 01.11.2026 to
15.12.2026 on FOR GNFCsite, Dahej / Bharuch delivery basis.

NOTICE (LLOYDS METAL AND ENERGY LIMITED)

PLOT NO A1-2, MIDC AREA, GHUGUS, CHANDRAPUR, MAHARASTRA - 442 505

MNOTICE if hareby given that the certificate(s) for the undermentioned secunties of the Company has‘have bean lost
misplaced and the holder(s) of the said securties | applicant(s) has'have applied to the Company o issue duplcate
cerlificalels) Any person who has a claim In respect of the said securities should lodge such claim with the Company at is
Registered Office within 15 days from this data, eize the Company will proceed to issue duplicate cerfiicata(s) without further
intimation.

Bidders can also contact
Mr. Niloy Dey, on his Mob. 8655619157, E-mail : Niloy.Dey @grihashakti.com

Place : Mumbai, Maharashtra
Date : 15.10.2026

Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at
the following link website address (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending
: Sunil More, on his Mob. No. 7738220952, E-mail

: sunil.more@grihashakti.com, and

graminvarious sizes) for Long Service Awards for Employees.

Last date and time for response: 21.10.2026 @ 17:00 Hrs. IST.

Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable Foli CERTIFICATE
properties (“Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised Last date and time for response: 19.10.2026 @ 14:00 Hrs. IST. olio L T
Officer of SMFG India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where T ER NO AR PRO . N AUID Name of Share holder No. NUMBER Shares| Distinctive Number/s
is”, “As is what is” and “Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein o RO . ANIA EOR LAR o1 A
below and further interest and other expenses thereon till date of realization, due to SMHFC Secured Creditor from the Borrower(s) and ' | GEETA RAMESHEBHAI TRIVEDI 1684641 TO
Guarantor(s) mentioned herein below. GNFC intends to procure 2,000 MT (+/-5% at discretion of GNFC)| 02, Rapi Rajvansh Tower, Off Judges 0489060 1463 1000 1695640
S| Name of the Reserve Price :| Date & Date of Liquid Anhydrous Ammonia for GNFC Bharuch plant. Bunglow Road, Bodakdev Ahmedabad-380054
| Borrower(s Description of the Properties Time of EMD L i f :19.10.202 12:00 Hrs. IST. ’ -
No. (s) P P Earnest Money| Thme D ast date and time for response: 19.10.2026 @ 12:00 Hrs. IS Date : 14/10/2026 (Name(s) of Holder(s) | Applicant(s)
/ Guarantor(s) LAN Deposit : E-Auction {Submission
OPEN TENDER NOTICE FOR PROCUREMENT OF Place : AHMEDABAD. GEETA RAMESHBHAI TRIVEDI
Lan No. - Flat No. A 401 Fourth Floor Building No. A 1 Aakash Tower Rs. 26.11.2026 GOLD & SILVER COINS -
606439511711850 Co Operative Housing Society Limited Near Satkar Residency | 34,00,000/- | at11.00 . - - . :
1. 11. Janardan Mondkar | Off Diva Shil Road Survey 72, Hiss No. 2 A, Mouje Diva Diva AMto | 25:11:2026 GNFC intends to procure Gold coins (Tentative Gold Weight 1264
2. Suchita Mondkar | East Thane 400612 Rs. 3,40,000/- | 01.00 PM gram in various sizes) & Silver coins (Tentative Silver Weight 17000

121 JAYASWAL NECO INDUSTRIES LIMITED

Bisarc

Dadar West, Mumbai —

2002 (“the Rules”).

IMortgagors”) (collectively referred to as “Borrower /Guarantors/Mortgagors”).

INDIA SME Asset Reconstruction Company Limited

(Subsidiary of Authum Investment & Infrastructure Limited (“AlIL”)

CIN: U67190MH2008PLC181062

Registered Office: The Ruby, 11th Floor, North-West Wing, Plot No. 29, Senapati Bapat Marg,
400 028

PUBLIC NOTICE FOR E-AUCTION CUM SALE (Appendix —

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002) (“SARFAESI Act”) read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules,

Notice is hereby given to the public in general and in particular to the Borrower and Guarantor(s) that the below described immovable
property mortgaged/charged to India SME Asset Reconstruction Company Limited (acting in its capacity as Trustee of ISARC- 2025-2026
- 3 Trust (“ISARC”) as assignee of Fedbank Financial Services Ltd vide Assignment Agreement dated 26th September 2025 (hereinafter
referred to as “Secured Creditor”), the Physical possession of which has been taken by the Authorised Officer of the Secured Creditor, will
be sold on “As is where is”, “As is what is” and “Whatever there is” and “No recourse” basis on 06th Nov 26, for recovery of an
amount aggregating to Rs. 39,73,679/- (Rupees Thirty-Nine Lakhs Seventy-Three Thousand Six Hundred & Seventy-Nine only) as
on 07th Oct 26 due to ISARC together with further interest, incidental expenses, costs, charges, etc. thereon, due and payable to ISARC
from Saurabh Sadanand Chaskar (“Borrower”) and from Savita Sadanand Chaskar (hereinafter referred to as “the Co-borrower

Detailed description of the Immovable Assets, inspection date, reserve price and Earnest Money Deposit [EMD] shall be as follows:

Description of Property

152/16, 152/17 Plot No. 13 to 17, situated at Village Palaspe, Tal Panvel, Dist. Raigad

All that part and parcel of property being at Flat No. 304, on the 3rd Floor, admeasuring 250
Sq. Ft. (Carpet) including C.B. & F.B. area in the building No. 2 known as “SAI KRUPA” being
constructed on Old Survey No. 33, Gut/ Hissa No. 1, and New S. No. 152/13, 152/14, 152/15,

Sadanand Chaskar

An immovable property being Flat No. 305, on the 3rd Floor, admeasuring 250 Sq. Ft. (Carpet)
including C.B. & F.B. area in the building No. 2 known as “SAl KRUPA” being constructed on
Old Survey No. 33, Gut / Hissa No. 1, and New S. No. 152/13, 152/14, 152/15, 152/16, 152/17
Plot No. 13 to 17, situated at Village Palaspe, Tal Panvel, Dist. Raigad - in the name of Saurabh

For detailed specifications and other criteria for above mentioned CIN- L28920MH1972PLLO16154
sg-| |requirements, please visit web notice placed on our website Regd. Office : F-8, MIDC Industrial Area, Hingna Road, Nagpur - 440 016 (India). Email: contact@necoindia.com | Web: www.necoindia.com
Authorized Officer, www.gnfc.in www.gnfc.in (in Tenders —Tender Notice —Materials {7 In Lakhs, excepl per equity share data)
SMFG INDIA HOME FINANCE CO. LTD. Management Department). Extract of Statement of Unaudited Financial Results for the Quarter and Half Year Ended 30" September, 2026
QUARTER | HALF YEAR | QUARTER QUARTER
PARTICULARS ENDED ENDED ENDED ENDED
30.09.2026 | 30.09.2026 | 30.00.2025 | 30.06.2026
1. | Total Income from Operations 220094 431924 178476 211830
2. | Met Profit for the period (before tax and Exceptional items) 30745 7242 14271 26447
3. | Net Profil for the period before tax (after Exceplional items) 30745 aT242 1421 26497
4. | Nel Prafit for the period after tax (afler Exceplional items) 22981 42373 10513 18382
T H E 5. | Total Comprehensive Income for the period/year
IV A) (Rule 8(6)) I N ._— q [Comprising Profit for the period (after tax) and Other 23048 | 42507 10503 19459
Comprehensive Income (after tax)]
D A I I Y 6. | Equity Share Capital o709 | o789 | 97089 | 97098
7. | Other Equity (excluding Revaluation Reserve as shown in the . . . .
® Audited Balance Sheet)
8. | Earnings Per Share (of Rs.10/- each)
a) Basic alter Exceptional items 23m 4,36 1.08* 2.00*
FIN ANC | AL EXPRE 5 s b) Basic before Exceptional items 2,37 436 1.08* .00
¢) Diluted after Exceptional items 23 4.36* 1.08" 2.00*
d) Diluted before Exceptional items 2371 4.36* 1.08* 2.00*
*Not Annualised
Motes - [a]The abova iz an exiract of he delaied formal of Quarterly and Hall Yearky Firancial Resufls fled with the Stock Exchanges on
16" October, 2026 under Regulation 33 of SEB! (Listing Oblgations and Discinsurs Reguirements) Requlations, 2015, The full farmat of the
Reserve Price END D Quariedy and Haf Yearly Firm:gal Resulls are availabie on the Stock Exchange websites {www.bssindiz.com & www.nselndla.com) and the
- Comgany's Webste (www necoindia.com).
Rs. 24,30,000/- Rs. 2,43,000/- u S i == . (b} The above results have been reviewad by the Audit Commitiee and approved by the Board of Directors at their meeting held on 16" October,
(Rupees Twenty- (Rupees - 2026. The Statutory Auditors of the Company have camed ot a Limited Review of the above resifts
|_=I_C|>1ur Lé\ktlj Bhi;'t))/ FTVthO #ikh !3 Jra*EIE For Jayaswal Neco Industries Limited
ousand Only orty-Three et -
Thousand Only) . . Place : Nagpur EAL A o éﬁ‘;’fﬂ
financialexpress. com Date : 16" Oclober, 2026 A DIN : D02498R4

Date and Time of Inspection of property : On 30th Oct 26, between 11:00 A.M to 05:00 P.M (time)

on website www.bankeauction.com

The Last Date, time for Submission of EMD: On 05th Nov 26, up to 5.00 P.M through online mode only

the event of bids placed in the last five minutes

2, Gulf Petrochem building No. 301 Gurgaon Haryana. Pin 122015.
Help Line No. +91-124-4302020/21/22/23/24 or +91 9594597555,

Date and Time of E-Auction: On 06th Nov 26, from 11:00 A.M to 01:00 P.M (time) with auto — extension of five minutes each in

Auction will be conducted “Online” through the ISARC’S-approved service provider C1 INDIA PVT LTD, Udyog Vihar, Phase

Help Line e-mail ID: Support@bankeauctions.com, For bidding, log on to Website https://www.bankeauctions.com

Contact person/Contact Number : Mr. Mitu Muduli Mob: 9867670416.

&
Amal Ltd

310 B, Veer Savarkar Marg, Dadar [Waest)
secifamal.co.in | (+81 22)

CIN: L24100MH19T4PLCO1T504

Extract of standalone and consolidaled unaudited financial results for the guarier | six months ended on Seplember 30, 2026
[in terms of Regulation 47{1}b) of the SEBI (Lisiing Obligafion and Disclosure Requirements) Regulation 2015]

Mumbai 400028, Maharashira,
B25587T00 | www.amal.co.in

India

For detailed terms and conditions of the sale, please refer to the link provided on website of India SME Asset Reconstructlon |
Company Ltd. i.e. www.isarc.in SD/- Sr. Particulars Stamil alire Coanlwtatad
Authorized officer, Mo Quarter ended on Six months endad on Yo Eneded on Ouarter ended on Six months ended on | Yearended ond
India SME Asset Reconstruction Company (ISARC) Limited September X,| June X,  |Seplember 3, [September 30, | September 30| March 31, | September 30|  June X, | Septessber 3 |September 30 | Seplember 30 Masch M,
Date :17.10.2026 (Subsidiary of Authum Investment & Infrastructure Limited (“AlIL”) 08 2028 015 2028 025 1028 2028 1028 2025 028 | 025 02
Place : Mumbai Acting in its capacity as trustee of ISARC 2025-2026- 3 Trust Unsuditedd | Unaudiled | Unaiadiied | Unaudiled Unsodiied | Audited Lrumt et Uraudited Unsudited |  Unaudited Unsudied | Audited
1 | Total income from operations 4 565 08 2675 45 1.EST T4 7.0 53 1287 T8 B430 52 312282 BE53 8T 5,400 48 2271658 1013002 21563 T4
i | Net profit for the penod betomne ke ot td d3.19 15534 B34 &5 181 47 63340 BT 08 <087 N 653 40 < 0507 | 168 ) 4.795 44
3 | Nel profit for the period afer ta 4C1 0 240 51 109 18 4361 1218 453 B B1E1T 167258 B0 B 8875 14513 P L
Fﬂ'HH ﬁ FU[, 4 | Tolal comprahensye incoms iof the period
[compraing peofil for the penod (afler tax) and
[ = PHHELIrc ﬁ.HHQUHEEHEH: i olfeed Cormg ahansive ncodms | afler e 401 02 243 83 108358 oL 1263 453 55 61T .2 16734 g0 3 780 &7 1.8 2MIR
Under Regulaton & of the Insohwency and Bankruptey Board of India a £ g . o . U 97 123 37 1 78 77 1796 77 § SR T 1.7% 27 1 73 7T § T T 123827 1 73 77 | 9% 27 |79 2T
; : ! : V sine 5 | Equity shame capial 12382 23627 1360 | 2367 2367 | 23601 136 2 | 236 .27 236 .27 i ¥ 3607 23617
{Imsolvency Resalution Process for Corporate Persons) Regulations, 2016] aﬂid Eﬁl ”]L. Iﬂ 8. | Other eauity 8 718,13 \0 B0 79
FOR THE ATTENTION OF THE CREDITORS OF 7 | Enmangs pee oquity share of T 10 sach
SBCC INFRA PRIVATE LIMITED TENDER PA E ini e P anan 2ot
Basic samings (T 124 196 il 52 .04 187 458 1353 450 851 125 ian
RELEVANT PARTICULARS C ontact Dilifed samings (%) 124 1 86 0 BB 520 103 167 438 1353 450 18 51 12 51 11
1. | Mameof corporate debdor SBCC INFRA PRIVATE LIMITED Nola:
. | b "f nicomoratan of corporate debior | T406/2018 JITENDRn PATIL The above is an extract of the detaded formal of results filed with the Siock Exchange under Regulabon 33 of he SEBI [Listing Oblgabon and Disclosure Reguirements) Regulations, 2015 The detals in prescrbed Tomal
K h}ﬁﬂﬁ: Uﬂdﬁ?r'ﬁh*lih E;"E'TE’-E dabfaris | ROC - Jaipur of the results are avaslable on the wabsies of the Stock Exchange (www bseindia com) and the Company (www amal co in) Iespecively
Al PR A | H
&, | Corporate Klerdity Mo, ( Limited LiadAly U45308RIZBPTCOG1218

entification o, of corporata dablar

4. | Address of the registered offica and
gnrcpal e i any) of pomerade- deblion

E1-23/194, Banar Road, Madan Maban har
Ehakkraya, Jodhpur, Rajastan - 348027

6. | Imsohency commencament daba in 140/2096
espact al corparate debior e
7. | EsSmabad date of closura of msalvency 120472027

resckition process

8. | Nam and registration numbes of tha
reabhvency professional acling s inderim
rezalution professional

Mame : Mr Aman Viay
Reglairathon no |
IBENPA-0010P-P-028 317202 3-20 2414378

Mobile No.:
9029012015
Landline No.:

Mumbai
Oeiober 16, 2028

For Amal Lid

Bl

[(Rajpevy Kumar)
Managing Director
DIl 7731458

67440215

Address: Flat Mo, 102, Model Town Road |
Jagalpura Road, Coposite Govermment Mursery,
Jagatpura, Japur, Bagsthan - 02017

Email: ipamarmijap@omeal.com

9. | Address and e-mall of tha interim
resalulion professional, as ragislered
with the Board

Address: Flat ¥o. 102, Modal Town Road |
Jagalpura Read, Oopeeba Govamment Mursery
Jagatpuira, Japur. Ragsihan - 302017

Email: cipsboomfragiigmail.com

{0 | Address and a-mail b be used for
carrespondends with tha inkanm fesplufion
arafessional

11. | Last date for submissian of cleime 28.10.2028

12 | Glassos of creditors. o any, under clause () |
of sub-soction (BA) of secten 21, ascertaed
by U dirim i aliatoon: guifia s smal

13. | Mames of Insolvancy Professianats MA
identdined 10 act a5 Autharsaed
Renrasentatve of crediions ina cless
Three names far gach class)

14| (a) Relewant Foms gnd
i) Dietas of Eilbonzed represenlaines
are avalsbis Bt

(21 Web link: hitps.fibbigow. inhomaidownlaads
() My

hatlee & bereby glven that the Nationa! Compary Law Tribuna, Jaipur has ordared the commencement
of 8 corparate insolvenay resalwtion procass of SBCC Infra Private Limited on 14.10.2026.

The credilors of 3800 nfra Privase Limiled, ane heraby cafled upon bo subamlEiher claimes with proal anar
bedors 28. 1020296 to tha inbanm rasolufion professional at the sddress mentioned against entry Mo, 10

The Tnancsal crediiors shal submd (ke claims wih el by plecironis means -:|r'|:|l A1 alher ereditors
my subimit the da s with proof in parsan, by pastar by efactranic meens,

Submission of false or miskeading procts of laim shall ttract penalties.
[P &man Vijay
Reg. No.: IBBIAPA-00YIP-P-02831/2023-202414378
Inkerim Resolution Professional

dorel b Canara Bank

relarEey

lrﬁﬂt‘rmm il

STRESSED ASSET MANAGEMENT BRANCH : Circle Office Building,
8th Floor, ‘B’ Wing, C-14, G-Block Bandra-Kurla Complex, Bandra East,
Mumbai- 400 051. Tel : +91 22 -26728798 Email: cb15550@canarabank.com

FORM B (See rule 7(1))  FORM OF DEMAND NOTICE

[Under rule 7(1) of the Insolvency and Bankruptcy (Application to Adjudicating

Authority for Insolvency Resolution Process of Personal Guarantors to Corporate

Debtors) Rules, 2019) Date — 08.10.2026

To,

1. SRI CHIRAG LALJI SHAH, 94, 1st Floor Pannalal Terrace, Lamington Road,
Grant Road, Mumbai-400007.

From,

Canara Bank, a body corporate constituted under the Banking Companies

(Acquisition & Transfer of Undertakings) Act, 1970, having its Head Office at 112, JC

Road, Bangalore-560002, and among other places, having its STRESSED ASSET

MANAGEMENT BRANCH at Circle Office Building, 8th Floor, ‘B’ Wing, c-14, G

Block, Bandra Kurla Complex, Bandra East Mumbai -400051

Subject: Demand notice in respect of unpaid debt in default due from M/s

Universal LSS Exports India Pvt Ltd under the Code.

Madam/Sir,

1. This letter is a demand notice of unpaid debt in default due from M/s. Universal
LSS Exports India Pvt. Ltd.

2. Please find particulars of the unpaid debt in fault below:

dorel & Canara Bank

B E refrie syndicars [

STRESSED ASSET MANAGEMENT BRANCH : Circle Office Building,
8th Floor, ‘B’ Wing, C-14, G-Block Bandra-Kurla Complex, Bandra East,
Mumbai- 400 051. Tel : +91 22 -26728798 Email: cb15550@canarabank.com

FORM B (See rule 7(1)) FORM OF DEMAND NOTICE

[Under rule 7(1) of the Insolvency and Bankruptcy (Application to Adjudicating

Authority for Insolvency Resolution Process of Personal Guarantors to Corporate

Debtors) Rules, 2019) Date — 08.10.2026

To,

1. Lalji Hemraj Shah, 94, 1st Floor Pannalal Terrace, Lamington Road, Grant
Road, Mumbai-400007.

From,

Canara Bank, a body corporate constituted under the Banking Companies

(Acquisition & Transfer of Undertakings) Act, 1970, having its Head Office at 112, JC

Road, Bangalore-560002, and among other places, having its STRESSED ASSET

MANAGEMENT BRANCH at Circle Office Building, 8th Floor, ‘B’ Wing, c-14, G

Block, Bandra Kurla Complex, Bandra East Mumbai -400051

Subject: Demand notice in respect of unpaid debt in default due from M/s

Universal LSS Exports India Pvt Ltd under the Code.

Madam/Sir,

1. This letter is a demand notice of unpaid debt in default due from M/s. Universal
LSS Exports India Pvt. Ltd.

2. Please find particulars of the unpaid debt in fault below:

dorel 4 Canara Bank

STRESSED ASSET MANAGEMENT BRANCH : Circle Office Building,

8th Floor, ‘B’ Wing, C-14, G-Block Bandra-Kurla Complex, Bandra East,
Mumbai- 400 051. Tel : +91 22 -26728798 Email: cb15550@canarabank.com

FORM B (See rule 7(1)) FORM OF DEMAND NOTICE

[Under rule 7(1) of the Insolvency and Bankruptcy (Application to Adjudicating

Authority for Insolvency Resolution Process of Personal Guarantors to Corporate

Debtors) Rules, 2019) Date — 08.10.2026

To,

1. SRI SACHIN LALJI SHAH, 94, 1st Floor Pannalal Terrace, Lamington Road,
Grant Road, Mumbai-400007

From,

Canara Bank, a body corporate constituted under the Banking Companies

(Acquisition & Transfer of Undertakings) Act, 1970, having its Head Office at 112, JC

Road, Bangalore-560002, and among other places, having its STRESSED ASSET

MANAGEMENT BRANCH at Circle Office Building, 8th Floor, ‘B’ Wing, c-14, G

Block, Bandra Kurla Complex, Bandra East Mumbai -400051

Subject: Demand notice in respect of unpaid debt in default due from M/s

Universal LSS Exports India Pvt Ltd under the Code.

Madam/Sir,

1. This letter is a demand notice of unpaid debt in default due from M/s. Universal
LSS Exports India Pvt. Ltd.

2. Please find particulars of the unpaid debt in fault below:

PARTICULARS OF DEBT

[ PARTICULARS OF DEBT

PARTICULARS OF DEBT

Total outstanding debt (including any interest or

penalties) as on 31.08.2026 Rs. 1,62,29,97,834.05

Total outstanding debt (including any interest or

| 1 penalties) as on 31.08.2026

Rs. 1,62,29,97,834.05

Total outstanding debt (including any interest or

penalties) as on 31.08.2026 Rs. 1,62,29,97,834.05

Date ; 16.10.2026 in the matter of SBCC Infra Private Limited 2 | Amount of debt in default Rs. 1,62,29,97,834.05 2 | Amount of debt in default Rs. 1,62,29,97,834.05 2 [ Amount of debt in default Rs. 1,62,29,97,834.05
Place : Jaipur AFA Valid upto 31-12-2026 3 | Date when the debt was due 19.09.2015 3 | Date when the debt was due 19.09.2015 3 | Date when the debt was due 19.09.2015
4 | Date when the default occurred 18.12.2015 | 4 |Date when the default occurred 18.12.2015 4 | Date when the default occurred 18.12.2015
5 | Nature of the debt. Cash Credit Limit | 5 | Nature of the debt. Cash Credit Limit 5 | Nature of the debt. Cash Credit Limit
OTH ER Secured debt including particulars of security Secured debt including particulars of security Secured debt including particulars of security
6 held, the date of its creation, its estimated value Nil 6 held, the date of its creation, its estimated value Nil 6 held, the date of its creation, its estimated value Nil
CLASSIFIEDS as per the creditor (as applicable), and details of as per the creditor (as applicable), and details of as per the creditor (as applicable), and details of
securities securities securities

PERSONAL

THANKS GIVING

HOLY Spirit Thou who
makes me See
Everything and Shows
me the way to Reach
My lIdeals, you who
gives me the Divine Gift
to forgive and forget
the Wrongs that is done
unto me and who is in
all instances of my life
with me | in this short
Dialogue want to thank
you for everything and
confirm once more that
I do not want to be
Separated from you, no
matter how great the,
material desire may be
| want to Be with you
and my loved ones in
your perpetual glory
forever Amen - Zita. Say
Prayers For 3 days for
any wish and Promise
to Publish in
Newspaper, when
Prayer answered.

0071063458-1

CHANGE OF NAME

I, Parshulal Sangram
Prasad, residing at
Manjari Pune, declare
that the names
Parshulal Sangram
Prasad and Prashulal
Sangram Paswan
belong to one and the
same person. Affidavit
dated 13-10-2026.

0050299881-1

“IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.

7 | Unsecured debt (as applicable) Rs. 1,62,29,97,834.05

Details of retention of title arrangements (if any) in

7 | Unsecured debt (as applicable) Rs. 1,62,29,97,834.05

Details of retention of title arrangements (if any) in

7 | Unsecured debt (as applicable) Rs. 1,62,29,97,834.05

Details of retention of title arrangements (if any) in

in respect of the debt of the corporate debtor, from
the date on which the debt was incurred

8 respect of goods to which the debt refers Not Applicable 8 respect of goods to which the debt refers Not Applicable 8 respect of goods to which the debt refers Not Applicable
9 Particulars of an order of a court, tribunal or arbitral Not Aoplicable 9 Particulars of an order of a court, tribunal or arbitral Not Aoplicable 9 Particulars of an order of a court, tribunal or arbitral Not Aoplicable
panel adjudicating on the default, if an PP panel adjudicating on the default, if an PP panel adjudicating on the default, if an PP
10 Record of default with the information utility, if any ) 10 Record of default with the information utility, if any ) 10 Record of default with the information utility, if any )
(attach a copy) (attach a copy) (attach a copy)
Details of succession certificate, or probate of a WILL, Details of succession certificate, or probate of a WILL, Details of succession certificate, or probate of a WILL,
11 |or letter of administration, or court decree (as may) Not Apbplicable 11 |°r letter of administration, or court decree (as may) Not Applicable 11 |°r letter of administration, or court decree (as may) Not Applicable
be applicable), under the Indian Succession Act, 1925 PP be applicable), under the Indian Succession Act, 1925 PP be applicable), under the Indian Succession Act, 1925 PP
(10 of 1925) (attach a copy) (10 of 1925) (attach a copy) (10 of 1925) (attach a copy)
Guarantee Guarantee Guarantee
12 Provision of law, contract or other document under | Agreement executed 12 Provision of law, contract or other document under | Agreement executed 12 Provision of law, contract or other document under | Agreement executed
which debt has become due in the capacity of which debt has become due in the capacity of which debt has become due in the capacity of
Personal Guarantee Personal Guarantee Personal Guarantee
A statement of bank account where deposits are A statement of bank account where deposits are A statement of bank account where deposits are
13 made or credits received normally by the creditor Attached 13 made or credits received normally by the creditor Attached 13 made or credits received normally by the creditor Attached

in respect of the debt of the corporate debtor, from
the date on which the debt was incurred

in respect of the debt of the corporate debtor, from
the date on which the debt was incurred

List of documents attached to this notice in order
14 | to prove the existence of debt and the amount in
default

Statement of
accounts

List of documents attached to this notice in order
14 |to prove the existence of debt and the amount in
default

Statement of
accounts

List of documents attached to this notice in order
14 |to prove the existence of debt and the amount in
default

Statement of
accounts

3. If you believe that the debt has been repaid before the receipt of this notice,
please demonstrate such repayment by sending to us, within fourteen days of
receipt of this notice, the following:

(a) An attested copy of the record of electronic transfer of the unpaid amount from
the bank account of the guarantor; or

(b) Evidence of encashment of cheque for the unpaid amount issued by the
guarantor; or

(c) An attested copy of any record that Canara Bank has received the payment.

4. The undersigned request you to unconditionally pay the unpaid debt in
default in full within fourteen days from the receipt of this letter failing which
insolvency resolution process, under the Code, shall be initiated against you

Yours sincerely,
Sd/-
Chief Manager

3. If you believe that the debt has been repaid before the receipt of this notice,
please demonstrate such repayment by sending to us, within fourteen days of
receipt of this notice, the following:

(a) An attested copy of the record of electronic transfer of the unpaid amount from
the bank account of the guarantor; or

(b) Evidence of encashment of cheque for the unpaid amount issued by the
guarantor; or

(c) An attested copy of any record that Canara Bank has received the payment.

4. The undersigned request you to unconditionally pay the unpaid debt in
default in full within fourteen days from the receipt of this letter failing which
insolvency resolution process, under the Code, shall be initiated against you

Yours sincerely,
Sd/-
Chief Manager

3. If you believe that the debt has been repaid before the receipt of this notice,
please demonstrate such repayment by sending to us, within fourteen days of
receipt of this notice, the following:

(a) An attested copy of the record of electronic transfer of the unpaid amount from
the bank account of the guarantor; or

(b) Evidence of encashment of cheque for the unpaid amount issued by the
guarantor; or

(c) An attested copy of any record that Canara Bank has received the payment.

4. The undersigned request you to unconditionally pay the unpaid debt in
default in full within fourteen days from the receipt of this letter failing which
insolvency resolution process, under the Code, shall be initiated against you

Yours sincerely,
Sd/-
Chief Manager

epaper.financiaiexpress.mn‘. .
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Aadhar Housing Finance Ltd.

Corporate office: office Nos. 501 & 503,5th Floor,Lightbridge, Saki Vihar Road,
Andheri East, Mumbai Suburban (District), Maharashtra— 400072

Jhansi-284001(Uttar Pradesh)

the charge of AHFL foran amount as mentioned herein under with interest thereon.

Jhansi Branch : Krishna Tower, 2nd floor , Plot No. 957 Civil Lines Above Burger ji Restaurant Allahabad Bank Chouraha

APPENDIX Iv POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized officer of Aadhar Housing Finance Limited (AHFL) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred 2
under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the
Authorised officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned s
in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice
is hereby given to the Borrower(s) / Guarantor(s) and the public in general that the undersigned has taken possession of the 5.
property described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said
Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub
section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.The borrower in particular and 7
the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to

FORM A
' . Aa dha PUBLIC ANNOUNCEMENT ‘maotilal |
H0u51ng Flnance Ltd [Under Regulation 6 of the Insolvency and Bankruptcy Board of India E os‘v‘l

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
SBCC INFRA PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor

SBCC INFRA PRIVATE LIMITED

Date of incorporation of corporate debtor

11/05/2018

3. | Authority under which corporate debtor is
incorporated / registered

ROC - Jaipur

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U45309RJ2018PTC061218

Motilal Oswal Home Finance Limited

Corporate Office : Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST Depot, Prabhadevi,
Mumbai-400025. Email :- hfquery@motilaloaswal.com. CIN Number :- U65923MH2013PLC248741

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)

(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home Finance
Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in
exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the notice being also mentioned hereunder within
60 days from the date of receipt of the said notice.

The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in general that undersigned
has taken possession of the properties described herein below in exercise of powers conferred on him under sub section (4) of section 13 of the Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder.

Address of the registered office and
principal office (if any) of corporate debtor

6. | Insolvency commencement date in
respect of corporate debtor

Estimated date of closure of insolvency
resolution process

8. | Name and registration number of the

sr.|  Name of the Borrower(s)/Co-
No.| Borrower(s)(Name of the Branch)

Description of Secured Asset
(Immovable Property)

insolvency professional acting as interim

1 | (Loan Code No.
02410000391/
Jhansi Branch)
Bhagwan Kushwaha
(Borrower)

Suman Kushwaha
(Co-Borrower)

Azadpura, Lalitpur, Uttar Pradesh- 284403

All that piece and parcel of the property bearing, Property
At 1/2 Part Of House No. 312 Old & New 586 (Property
Area 179.22 Square Meter), Ward No. 14 Old & New 16, 10.

Boundaries : East - House of Shri Dharma Kushwaha,
West - 03.00 Meter Wide Rasta Nagarpalika, North - House
of Manoj Kushwaha, South - House of Pushpa Kushwaha

Demand Notice Date of resolution professional

Date & Amount | Possession 9. [ Address and e-mail of the interim
resolution professional, as registered

10-07-2026 with the Board

& 15-10-2026

Address and e-mail to be used for
correspondence with the interim resolution
professional

% 9,15,606/-

11.| Last date for submission of claims

2| (Loan Code No.
02410000409 /

Jhansi Branch)

Anshul Rajpoot (Borrower)
Lalita Bai (Co-Borrower)

Lal Etc., South: House of Urmila Etc.

All that piece and parcel of the property bearing, Property
at Part of Arazi No. 317, Ward No. 15, OId 13, New Pisnari
Andarhad (Property Area 71.56 Square Meter) Lalitpur,
Uttar Pradesh-284403. Boundaries: East: Land of Komal
Etc., West: Road 3.66 Mtrs. Wide, North: Land of Munna

12.| Classes of creditors, if any, under clause ()
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

10-07-2026

& 15-10-2026 13,
% 8,00,205/-

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

81-82/194, Banar Road, Madan Mohan Vihar Sl. | Loan Agreement No. / Name of Date of Demand |Date of Symholic Description of the Inmovable Property
Khakkroya, Jodhpur, Rajasthan - 342027 No. | the Borrower/Co-Borrowers/ Notice & Possession
14/10/2026 Guarantors Outstanding Taken
1 LXBHO00114-150001889 13-07-2026 Plot No. 33 Ward No. 20 1668/2 Area 0.380 Ha,1676/1/1 Area
12/04/2027 Borrower:- Late Ramesh Nabba For 0.689 Ha Total 1.069 Ha And Land Size 20feet * 40feet -800sq
_ Chandra (Through All Its Legal | Rs.629394)- |, o »c |Feet, Mohan Giri Behind Ips School Vidisha,Bhopal Madhya
Name : Mr. Aman Vijay .Helrs) ) Pradesh. East: Mukhanddadi Garan, West: 20 Feet Road, North:
Registration no : Co Borrower:- Bhagvati Ramesh Plot Di South: Self Land
IBBI/IPA-001/IP-P-02831/2023-2024/14378 Chandra Bansal ot Digaran, south: Self Land,
Address: Flat No. 102. Mode! Town Road / 2 LXBH000115?160012149_ 13-07-2026 Ward No 36,Plot No 36 Area Adm 20feet* 45 Feet Sq Feet |.E 83.7
Jagatpura Road, Opposite Government Nursery, Borrower:- Ram Singh Phul Singh For 12-Oct-26 | Sq Mtrs,Opp Rajendra Prasad Ward Pole Factory,Ahmedpur Road,
Jagatpura, Jaipur, Rajasthan - 302017 Chidar Rs.709958/- Andar Seema Municiaplity Vidhisha, East: Pther Land, West: 20
Email: ipamanvijay@gmail.com Co Borrower:- Mamata Rama Feet Land, North: Property Of Seller, South: Property Of Seller.
Address: Flat No. 102, Model Town Road / Singh Bai
Jaga1puré Road, Opposite Government Nursery, 3 LXIND00316-170050709 05-12-2024 House On Plot No.293 Gali No.10 Scheme No.54 Meghdoot
Jagatpura, Jaipur, Rajasthan - 302017 Borrower:- Sunil Ashok Bakde For 15-0ct-26 Nagar Main Road Indore 452001 Madhya Pradesh. East: 1.50
Email: cirpsbecinfra@gmail.com Co Borrower:- Neha Sunil Bakde Rs.1031059/- Mtr Wide Backlane, West: 2.50 Mtr Wide Road, North: Plot No
25.10.2026 Guarantor:- Kailash Mulchand Pareka 294/10, South: Plot No 292/10.
b The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be
NA subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Place: MADHYA PRADESH
NA Date : 17.10.2026 Motilal Oswal

14.| (a) Relevant Forms and

Place : Uttar Pradesh
Date : 17.10.2026

(b) Details of authorized representatives
are available at:

Authorised officer

(a) Web link: https://ibbi.gov.in/home/downloads
(b) NA

Aadhar Housing Finance Limited

DEMAND NOTICE

Whereas the Authorized Officer of Asset Reconstruction Company (India) Limited ( acting
in capacity as Trustee for the below mentioned Trusts) (hereinafter referred to as “ARCIL")
is incorporated under the companies Act, 1956 and registered as an Asset Reconstruction
Company with the Reserve Bank of India of Securitization and Reconstruction of Financial
assets and Enforcement of security interest Act, 2002 (hereinafter referred to as “the
SARFAESI Act”) and whereas the Borrower / Co-Borrowers as mentioned in Column No.
2 of the below mentioned chart obtained loan from Northern ARC Capital Limited, the
Original Lenders and whereas ARCIL has acquired the financial assets relating to the loan
accounts mentioned herein below and whereas ARCIL being the secured creditor under
the SARFAESI Act, and in exercise of powers conferred under section 13(2) of the said Act
read with Rule 2 of the security interest (Enforcement) Rules 2002, issued demand notice
calling upon the Borrowers / Co-Borrowers as mentioned herein below, to repay the amount
mentioned in the notices with further interest thereon within 60 days from the date of notice,
but the notices could not be served upon some of them for various reasons.

LAN No./ Name of Original Total Outstanding in

Lender / Demand Notice Date / i) INR as per Demand
Co-Borrower Name A
Trust Name Notice Date
LAN: 106045286782 Satish Jat / Gattubala | Rs. 6,70,784.266/-
Original Lender: Northern ARC Capital Ltd. Jat as on 08/05/2026

Date of Demand Notice: 15-07-2026
Trust Name: Arcil - Trust -2026- 032
Description of the Property: All that piece and parcel of an independent built building
/ house bearing House Panji No. 65/2, situated at Village Raoti, Jat Gali, Tehsil Raoti,
District Ratlam, Madhya Pradesh, admeasuring 684.00 Sq. Feet, being a ground floor
property located within a planning area, under Patwari Halka 19, identified by Property
ID 31420202310023991. North: Road South: Road East: Property Of Omprakash Jat
West: Property Of Babulal Jat

Notice, is therefore given to the Borrowers / Co-Borrowers, as mentioned herein above, calling
upon them to make payment of the total outstanding amount as shown herein above, against
the respective Borrower / Co-Borrower, within 60 days of publication of this notice. Failure to
make payment of the total outstanding amount together with further interest by the respective
Borrower / Co-Borrower, ARCIL shall be constrained to take u/s 13(4) for enforcement of
security interest upon properties as described above, steps are also being taken for service
of notice in other manners as prescribed under the Act and the rules made hereunder. You
are put to notice that the said mortgage can be redeemed upon payment of the entire amount
due together with costs, charges and expenses incurred by Arcil at any time before the date of
publication of notice for public auction or private treaty for transfer by way of sale, as detailed
in Section 13(8) of the SARFAESI Act.

Take note that in terms of S-13 (13) of the SARFAESI Act, you are hereby restrained from
transferring and/or dealing with the Secured Properties in any manner by way of sale, lease
or in any other manner.

SD/-
Place: Ratlam Authorised Officer,
Date: 17.10.2026 Asset Reconstruction Company (India) Ltd. (In capacity as Trustee)

an" ASSET RECONSTRUCTION COMPANY (INDIA) LTD.,

i CIN No.: U65999MH2002PLC134884  Website: www.arcil.co.in
eglstered Office: The Ruby, 10" Floor, 29 Senapati Bapat Marg, Dadar (West),
Mumbai - 400028. Tel. No.: 022-66581300.

of false or

Date :16.10.2026
Place : Jaipur

Notice is hereby given that the National Company Law Tribunal, Jaipur has ordered the commencement
of a corporate insolvency resolution process of SBCC Infra Private Limited on 14.10.2026.

The creditors of SBCC Infra Private Limited, are hereby called upon to submit their claims with proof on or
before 28.10.2026 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.

proofs of claim shall attract penalties.

Reg. No.: IBBI/IPA-001/IP-P-02831/2023-2024/14378

\ _Phoenix ARC

%

IP Aman Vijay

Interim Resolution Professional
in the matter of SBCC Infra Private Limited

AFA Valid upto 31-12-2026
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APPENDIX IV [See rule 8(1)] POSSESION NOTICE

Whereas, The undersigned being the authorized officer of the UMMEED HOUSING FINANCE
PVT.LTD under the “Securitization and Reconstruction of Financial Assets and Enforcement
of Security interest (Act, 2002(54 of 2002) and in exercise of powers conferred under section
13(12) read with [rule 3] of the security interest (Enforcement) Rules, 2002, issued demand
notices to the Borrower/s as details herein under, calling upon the respective Borrowers to
repay the amount mentioned in the notice with all costs ,charges and expenses till actual
date of payment within 60 days from the date of the receipt of the said notice.

The said Borrower/Co-borrower/Guarantor/Mortgagor having failed to repay the amount,
notice is hereby given to the borrower//Co-borrower/Guarantor/Mortgagor and the public in
general that the undersigned has taken Physical possession of the property described
herein below in exercise the powers conferred on him under sub-section (4) of section 13 of
the said act read with rule 8 of the security interest Enforcement Rules, 2002 on this date.
The Borrower/Co-borrower/Guarantor/Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and dealings with the property will be subject
to the charge of the UMMEED HOUSING FINACE PVT.LTD. For the amount specified therein
with further interest, costs and Chagares from respective dates thereon until full payment.
The Borrower's attention is invited to provision of sub section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.

Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstanding Dues,
Demand Notice sent under Section 13(2) and Amount claimed there under and Date of
Possession is given as under:

Sr. [Name and Address of the Borrower, Co Borrower De_mand Physical
| No{Guarantor Loan Account No. And Loan Amount Notice: Date | Possession Date
1 1.AANAND GIR GOSWAMI S/0 SARDARGIR 06-JAN-26 15-0CT-2026

‘| GOSWAMI (BORROWER) 2. SANTOSH BAI W/O

ANAND GIR (CO-BORROWER) BOTH ABOVE Amount Due in Rs.

RESIDING AT-M.NO. 09, WARD NO. 01,
MUNDLADANGI, POSTMUNDLADANGI,
TEHSIL-TONKKHURD,DEWAS, M.P-455116
LANNO. LXDEW02924-250038497

RS. 716452.75 /-(RUPEES SEVEN LACS
SIXTEEN THOUSAND FOUR HUNDRED
FIFTY TWO AND SEVENTY FIVE PAISA
ONLY)AS ON 06-JAN-2026 + FURTHER
LOANAGREEMENT DATE:27-JUN-24 INTEREST AND OTHER CHARGES
LOAN AMOUNT. RS.670,000/- FROM07-JAN-202

DETAILS OF THE SECURED ASSET:-ALL THAT PARTAND PARCEL OF RESIDENTIALPROPERTY
HAVING PLOT ADMEASURINGAREA 1350 SQ. FT (125.46 SQ. MTR), P.H. NO.92(SARAL NO.2568)
SURVEY NO.529/2 SITUATED AT GRAM MUNDLADANGI, GRAM PANCHYAT MUNDLADANGI,
TEHSIL TONK-KHURD, DISTRICT. DEWAS, MP. BOUNDRIES:-NORTH-LAL GIR, SOUTH-
NIRANJAN SINGH, EAST-NIRANJAN SINGH, WEST- COMMON WAY

Date: 17-0CT-2026 Sd/- Authorized Officer Contact on Toll free No.1800-2026-127

Place: Gurugram, Haryana For Ummeed Housing Finance Pvt. Ltd

POSSESSION NOTICE
(for immovable property)

Whereas,

The undersigned being the Authorized Officer of SAMMAAN CAPITAL LIMITED
(CIN:L65922DL2005PLC136029) (formerly known as INDIABULLS HOUSING
FINANCE LIMITED) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 14.07.2026 calling upon
the Borrower(s) ANITABHAWSAR and SANKET BHAWSAR to repay the amount
mentioned in the Notice being Rs. 50,93,708.49 (Rupees Fifty Lakhs Ninety
Three Thousand Seven Hundred Eight and Paise Forty Nine Only) (against
loan facility no. 1) and Rs. 1,29,961.30 (Rupees One Lakh Twenty Nine
Thousand Nine Hundred Sixty One And Paise Thirty Only) (againstloan facility
no. 2) having total outstanding amount of Rs. 52,23,669.79 (Rupees Fifty
Two Lakhs Twenty Three Thousand Six Hundred Sixty Nine and Paise
Seventy Nine Only) (against loan facilities no. 1 and 2) against Loan Account No.
HHLIND00564160 & HHEIND00564837 as on 09.07.2026 and interest thereon
within 60 days from the date of receipt of the said Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers
conferred on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of
the Security Interest (Enforcement) Rules, 2002 on 13.10.2026.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of SAMMAAN CAPITAL LIMITED (formerly known as INDIABULLS
HOUSING FINANCE LIMITED) for an amount of Rs. 50,93,708.49 (Rupees Fifty
Lakhs Ninety Three Thousand Seven Hundred Eight and Paise Forty Nine
Only) (againstloan facility no. 1) and Rs. 1,29,961.30 (Rupees One Lakh Twenty
Nine Thousand Nine Hundred Sixty One And Paise Thirty Only) (against loan
facility no. 2) having total outstanding amount of Rs. 52,23,669.79 (Rupees Fifty
Two Lakhs Twenty Three Thousand Six Hundred Sixty Nine and Paise
Seventy Nine Only) (against loan facilities no. 1 and 2)as on 09.07.2026 and
interestthereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
the Actin respect of time available, toredeem the Secured Assets.

TATA CAPITAL HOUSING FINANCE LTD.

Contact Address: 11th Floor, Tower A, Peninsula Business Park, Senapati Bapat Marg,
Lower Parel, Mumbai 400 013 Contact No. (022) 66069383.

Branch Add.: Third Floor, Unit No. 301, NRK Tech Park, Plot No. 9/C/CA, Scheme no. 94,
Ring road, Near Radisson Square, Indore, MP-452010

DEMAND NOTICE
Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (“Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

Whereas the undersigned being the Authorised Officer of Tata Capital Housing
Finance Limited (TCHFL) under the Act and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Rules already issued detailed Demand Notice
dated below under Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/
Guarantor(s) (all singularly or together referred to “Obligors”)/Legal Heir(s)/Legal
Representative(s) listed hereunder, to pay the amount mentioned in the respective
Demand Notice, within 60 days from the date of the respective Notice, as per details given
below. Copies of the said Notices are served by Registered Post A.D. and are available
with the undersigned, and the said Obligor(s)/ Legal Heir(s)/Legal Representative(s),
may, if they so desire, collect the respective copy from the undersigned on any working
day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Obligor(s)/
Legal Heir(s)/ Legal Representative(s) to pay to TCHFL, within 60 days from the date of
the respective Notice/s, the amount indicated herein below against their respective
names, together with further interest as detailed below from the respective dates
mentioned below in column (d) till the date of payment and/or realisation, read with the
loan agreement and other documents/ writings, if any, executed by the said Obligor(s). As
security for due repayment of the loan, the following Secured Asset(s) have been
mortgaged to TCHFL by the said Obligor(s) respectively.

TATA

s.| Loan Name of Obligor(s)/ Legal Total Outstanding Da‘m{il::’g""d
No. | Account No. Heir(s)/ Legal Representative(s) Dues (Rs.) Date of NPA
” TCHHL028400 | Mrs. Pavitra Bai Also Legal Heir & | Rs. 31 ,02,381/-
0100217266 | W/O Borrower Late Mr. Rajmal & 08-10-2026
& TCHINO [Singh Rao.(Deceased) (Through All[ Rs. 64,113 /- &
284000100218 | His Legal Heirs), Mrs. Pavitra Bai asOn 03-10-2026
575 (Co-Borrower) 07/10/2026

Description of the Secured Assets: All that piece and parcel of the residential
property bearing Plot No. 156, situated at Bhakti Avenue Colony (Guideline Ward No.
01/224), Gram Bilawali, Tehsil & District Dewas, MP, admeasuring a total area of 90
Square Meters, together with all rights, easements and appurtenances attached
thereto. Boundaries: East: Plot No. 184, West: Colony Road, North: Plot No. 155,
South: PlotNo. 157

Mrs. Sunder Kema Mother and Rs. 13:10:2026
2 |10028616 Legal Heir of Late Mr. Harish Kema 11,88,576/- )
(Borrower) (Deceased) (Through All His Legal | ason 07-10-2026
Heirs), Mrs. Sunder Kema (Co-Borrower) |12/10/2026

DESCRIPTION OF THE IMMOVABLE PROPERTY

Description of the Secured Assets: Plot No.41, Vaikuntha Dham Colony Situated at
Village Pandyakhedi, Tah. & Dist. Ujjain, total admeasuring area 88.39 Sq. Mtr.
Boundaries: East: Colony Road; West: Plot No.107; North : Plot No.42; South: Plot
No40

ALL THAT PIECES OR PARCELS OF LAND/ PROPERTIES AS UNDER
TOGETHER WITH ALL PRESENT AND/ OR FUTURE STRUCTURES,
BUILDINGS FURNITURE, FIXTURE, FITTINGS STANDING AND/ OR PLANT
AND MACHINERY INSTALLED/ OR TO BE INSTALLED CONSTRUCTED OR/
TOBE CONSTRUCTED THEREONAND ALL THE PRESENTAND/ OR FUTURE
RIGHTS TITLE/ OR INTEREST OF MRS. ANITA BHAWASAR W/O SANJAY
BHAWSARTHEREIN:

NORTH PART OF SOUTH PART OF PLOT NO. 37, MANUSHRI NAGAR
EXTENTION, VILLAGE CHHOTABANGARDA, TEHSILAND DISTRICT, INDORE
M P, INDORE, MADHYA PRADESH - 452005, ADMEASURING AROUND 549.5
SQ.FTS.(51.06 SQ. MTRS.). WHICHISBUTTEDAND BOUNDED BYINTHE:

EAST : MANUSHREE NAGAR
WEST : COLONY ROAD
NORTH : REMAINING PART OF PLOT NO. 37

SOUTH : REMAINING PART OF SAID PLOT
Sd/-
Date :13.10.2026 Authorised Officer
Place : INDORE SAMMAAN CAPITAL LIMITED
(FORMERLY KNOWN AS INDIABULLS HOUSING FINANCE LIMITED)

9581698 &TCHHFO|  Mr Anil Sanwariya Rs. 24,37,519). | 13-10-2026
3 | &Rssatatis | &
284000100086200 | Mrs Geeta Ben Sanwariya ason 1211012026 | 07-10-2026

PHOENIX ARC LIMITED

REGISTERED OFFICE: 3rd Floor | Wallace Towers (earlier known as Shiv
Building) | 139/140/B/1 | Crossing of Sahar Road and Western Express

Whereas, the Authorized Officer of Phoenix ARC Limited (formerly known as Phoenix ARC Private Limited) (acting as trustee of Phoenix
Trust FY23-6) (Phoenix) under the securitization and reconstruction of financial assets and enforcement of security interest act, 2002 and in exer-
cise of the powers conferred under section 13(2) read with rule 3 of the security interest (enforcement) rules, 2002 issued demand notices to the
borrowers, co-borrowers, guarantors as detailed hereunder, calling upon the respective borrowers, co-borrowers, guarantors to repay the amount
mentioned in the said notices within 60 (sixty) days from the date of receipt of the same. The said borrowers, co-borrowers, guarantors having
failed to repay the amount, notice is hereby given to the borrowers, co-borrowers, guarantors and public in general that the authorized officer of
the company has taken possession of the property described hereunder in exercise of powers conferred on him under section 13(4) of the said
act riw rule 8 of the said rules on the dates mentioned along with. The borrowers, co-borrowers, guarantors in particular and public in general are
hereby cautioned not to deal with the properties and any dealings with the properties will be subject to the charge of Phoenix for the amount spec-
ified therein with future interest, costs and charges from the respective dates.

Details of the borrowers, co-borrowers, guarantors, properties mortgaged, name of the trust, outstanding dues, demand notices sent under sec-
tion 13(2) and amounts claimed there under are given as under:

POSSESSION
NOTICE

Highway | Vile Parle (E), Mumbai - 400 057

Name And Address of The Borrower,
Co-Borrower Loan Account No., Loan Amount

1. Demand notice date

2. Date of Symbolic/Physical
Possession

3. Amount due in Rs.

Details Of
The Securities

Tah Kalapip al,

Shajapur Madhya Pradesh India

Pradesh,(India)-465337

Thousand Six Hundred & Thirteen Only)

1. Ramswaroop Kunjilal Meena (S/D/W of Kunjilal Meena) Post Mansaya
Ward No 6, Holipura Mansaya Shajapur,Madhya
Pradesh,(India)-465337 And Also At Gram Panchayat Rampura Shajapur

2. Rohit Ramswaroop Meena (S/D/W of Ramswaroop Meena)
Mansaya Tah Kalapipal, Ward No 6, Holipura Mansaya ,Shajapur,Madhya

Loan Account Number: LXDEW00116-170044808
Loan Amount Sanctioned:Rs.15,91,613/- (Rupees Fifteen Lakh Ninety One

All That Piece And Parcel{1) Demand Notice Date 24-05-2019
Of Mortgaged Property Of|2) Date of Physical Possession-

Survey No 503/6, Gram 1210-2026 .
Pankhedi,  Kalalpipal, 3) Amount due in Rs. 16,59,765

. ) Rupees Sixteen Lakh Fifty Nine
Dist.Shajapur, Madhya Thousand Seven Hundred & Sixty Five
Pradesh - 465337 Only) Due And Payable As of 24-05-
2019 With Applicable Interest From
25-05-2019 Until Payment In Full."

Post

PLACE: Madhya Pradesh
DATE: 17.10.2026

AUTHORISED OFFICER
FOR PHOENIX ARC LIMITED, (formerly known as Phoenix ARC Private Limited)
(Trustee of Phoenix Trust FY23-6)

SMEG SMFG INDIA CREDIT COMPANY LIMITED

IndiaCredit Corporate office at 11th Floor, C wing , Embassy 247, Lal Bahadur
rremaneerenen - Shashtri Marg ,Gandhi Nagar Vikroli ( West ) Mumbai 400083

o

POSSESSION NOTICE (For Inmovable Property)
(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of SMFG India Credit Company Limited,
having its registered office at Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee
Road, Porur, Chennai — 600116 and corporate office at 11th Floor , C wing, Embassy 247, Lal
Bahadur Shashtri Marg ,Gandhi Nagar Vikroli ( West ) Mumbai 400083 under Securitisation and
Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 (54 of 2002), and
in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 30-10-2025 calling upon the borrower (1)
MAHIRA STEEL Ward No.02 ,Panod Road Sanwer, Dist Indore Madhya Pradesh 453551 Also
At Part Of Survey No. 109/2/3/1/1/2/2 (Unique ID 1529842239 Of Part Of Plot), (Nagar
P hetra Antragad- Eidgah, Marg Ward No.2), Panod Road, Village Rawer,
Teshll Sanwer Dist. Indore, Sanwer Madhya Pradesh, 453551 (2) GAZALA BEE 40 Royal
Palace Khajarana Kanadia Indore, , , Indore, Madhya Pradesh, 452016 (3) FARIYAD KHAN 40
Royal Palace Khajarana Kanadia Indore, Indore, Madhya Pradesh, 452016 under loan
Account 213120911387932 to repay the amount mentioned in the notice being of Rs. 2550391/-
(Rupees Twenty Five Lakhs Fifty Thousand Three Hundred Ninety One Only) as on 11
October, 2025. Within 60 days from the date of receipt of the said notice. The borrower(s) having
failed to repay the amount, notice is hereby given to the borrower(s) and the public in general that
undersigned has taken possession of the property described herein below in exercise of powers
conferred on him under sub section (4) of section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on this 16th Day of October in the year 2026. The borrower in
particular and the public in general are hereby cautioned not to deal with the property and any
dealings with the property will be subject to the Charge of SMFG India Credit Company Limited for
an amount of Rs. 2550391/- (Rupees Twenty Five Lakhs Fifty Thousand Three Hundred Ninety
One Only) as on 11 October, 2025. And interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect
oftime available, to redeem the secured assets.

SITAARA HOUSING FINANCE LTD
(Formerly known as Sewa Grih Rin Ltd)

Registered office: 1st Floor, 216/C-12, Old No. C-12, Plot No. 13-B,
Guru Nanak Pura, Laxmi Nagar, Delhi-110092- Delhi - India

DEMAND NOTICE

UNDER SECTION 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH RULE 3 (1) OF THE SECURITY
INTEREST (ENFORCEMENT) RULES, 2002. The undersigned is the Authorised Officer of Sitaara Housing
Finance Ltd under Securitisation And Reconstruction of Financial Assets And Enforcement of Security
InterestAct, 2002 (the said Act). In exercise of powers conferred under Section 13(12) of the said Act read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued Demand Notices
under section 13(2) of the said Act, calling upon the following Borrower(s) (the "said Borrower(s)"), to repay the
amounts mentioned in the respective Demand Notice(s) issued to them that are also given below. In
connection with above, Notice is hereby given, once again, to the said Borrower(s)to pay to Sitaara Housing
Finance Ltd, within 60 days from the publication of this Notice, the amounts indicated herein below, together
with further interest as detailed in the said Demand Notice(s), from the date(s) mentioned below till the date of
payment and/or realization, payable under the loan agreement read with other documents/writings, if any,
executed by the said Borrower(s). As security for due repayment of the loan, the following assets have been
mortgaged to Sitaara Housing Finance Ltd by the said Borrower(s) respectively.

Mn

Sitaara

Sr. Ny Demand Notice
No. Name of the Borrower / Co-Borrower & Guarantor Date & Amount

1 [ Loan No. H4RR000005008718, 1. Smt. ya W/o Shri Radheshy _10.10.2026
(Borrower), 2. Shri Radheshyam S/o Shri Ganpat (Co-Borrower), 3. Shri | % 6,86,292.62/-
Narayan Das S/o Shri Gopal Das (Guarantor). as on 09.10.2026

Details of Secured Property (Immovable Property): Plot No. 102, Patwari Halka No. 30, Gram Rani
Pipaliya, District Ujjain, Madhya Pradesh — 456335. Boundaries: East: Government Road, West:
Government Road, North: Plot of Gopal Das, South: Government Road. The area of the mortgaged
property is 920 Sq. Yards.

2 | Loan No. H4RR000005010712, 1. Smt. Tina Bhati W/o Shri Lakhan Bhati 14.10.2026
(Borrower), 2. Shri Lakhan Bhati S/o Shri Badrilal Bhati (Co-Borrower), | z 4,73,018.60/-
3. Shri Rajesh Kumar Prajapat S/o Shri Madanlal (Guarantor). as on 09.10.2026

DESCRIPTION OF THE IMMOVABLE PROPERTY

PART OF SURVEY NO. 109/2/3/1/1/2/2 RAKBA 0.014 H AS PER REVENUE RECORD
(UNIQUE ID: 1529842239 OF PART OF PLOT),LOCATED WITHIN THE NAGAR PANCHAYAT
SEEMASHETRA, ANTRAGAD - EIDGAH MARG, WARD NO. 2, PANOD ROAD, VILLAGE
RAWER, TEHSIL SANWER, DISTRICT INDORE. EAST -WEST LENGTH 60 FEET ; NORTH -
SOUTH WIDTH 25 FEET I.E TOTAL AREA: 1500 SQ. FT. (139.40 SQ.MTRS). BOUNDARIES:
EAST: PANOD ROAD, WEST: LAND OF INDORE WALE, NORTH: HOUSE OF AKRAM
PATEL, SOUTH: LAND OF MAQBOOL PATEL

Date: 16.10.2026

Sd/- Authorized Officer

Details of Secured Property (Immovable Property): Patwari Halka No. 36, Methwada, Tehsil Depalpur,
District Indore, Madhya Pradesh — 453001. Boundaries: East: Road, West: Land of Mohan Singh, North:
House of Suresh Singh Chauhan, South: House of Habib Molna. The area of the mortgaged property is
750 Sq. Feet.

3| Loan No. HLP100001723, 1. Smt. Seema Bai Chaudhary W/o Shri
Shersingh Chaudhary (Borrower), 2. Shri Shersingh Chaudhary S/o Shri
Bajesingh Chaudhary (Co-Borrower), 3. Shri Mishrilal Chaudhary S/o Shri
Amar Singh Chaudhary (Guarantor).

10.10.2026

% 2,84,001.70/-
as on 09.10.2026

Details of Secured Property (Immovable Property): Patwari Halka No. 33, Khasra No. 166, Pakki Gram
Mungawada, Tehsil & District Dewas, Madhya Pradesh — 455001. Boundaries: East: Plot of Kamal Singh,
West: Land of Kamal Singh, North: Government Road, South: House of the borrower. The area of the
mortgaged property is 900 Sq. Feet.

Place: INDORE SMFG India Credit Company Limited
POSSESSION NOTICE
(for immovable property)

Whereas,

The undersigned being the Authorized Officer of SAMMAAN CAPITAL LIMITED
(CIN:L65922DL2005PLC136029) (formerly known as INDIABULLS HOUSING
FINANCE LIMITED) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 22.07.2026 calling upon
the Borrower(s) AJAY SONI and VARSHA SONI to repay the amount mentioned
in the Notice being Rs. 20,17,967.04 (Rupees Twenty Lakhs Seventeen
Thousand Nine Hundred Sixty Seven And Paise Four Only) against Loan
Account No. HHLIND00494610 as on 21.07.2026 and interest thereon within 60
days from the date of receipt of the said Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers
conferred on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of
the Security Interest (Enforcement) Rules, 2002 on 15.10.2026.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of SAMMAAN CAPITAL LIMITED (formerly known as INDIABULLS
HOUSING FINANCE LIMITED) for an amount of Rs. 20,17,967.04 (Rupees
Twenty Lakhs Seventeen Thousand Nine Hundred Sixty Seven And Paise
FourOnly) ason21.07.2026 and interest thereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
the Actinrespect of time available, to redeem the Secured Assets.

4 | Loan Nos. L1CP000005001994 & L1CP000005008592, 1. Smt. Subhadra 10.10.2026
Wlo Shri Radheshyam (Borrower), 2. Shri Ajay Bairagi Slo Shri| 779902362/
Radheshyam (Co-Borrower), 3. Shri Deepak Singh Solanki Slo Shri| 5 0;1 0;3.10.2026

Bhagwati & Shri Praveen S/o Shri Shivcharan (Guarantors).

Details of Secured Property (Immovable Property): Survey No. 273/2/1, Makan Karba, Tehsil & District
Ratlam, Madhya Pradesh —457001. Boundaries: East: Road, West: Railway Land, North: House of Bairagi
family, South: House of a person belonging to the Patel community. The area of the mortgaged property is
460 Sq. Feet.

5 | LoanNos. H3CP000005008281 & L1CP000005018407 10.10.2026
1. Smt. Tarannum Bi W/o Shri Sajjaduddin (Borrower), 7 12,22,463.78)-
2, Shri Sajjaduddin S/o ShriAlauddin (Co-Borrower). as on 09.10.2026

Details of Secured Property (Immovable Property): Patwari Halka No. 15, Gram Nandgaon, Tehsil
Rajpur, District Barwani, M.P. — 451447. Boundaries: East: House of Sirajuddin, West: House of Kotar
Aashish, North: Road, South: House of Leela Bai. The area of the mortgaged property is 864 Sq. Feet.

6 | Loan No. L1GP000005000642, 1. Smt. Sapna Pawar W/o Shri Ashok Pawar 10.10.2026
(Borrower), 2. Shri Ashok Kawde S/o Shri Ramesh Pawar (Co-Borrower), | 7 7,38 853.76/-
3. ShriNandkishore Paraikar S/o Shri Pancham Paraikar (Guarantor). as on 09.10.2026

Details of Secured Property (Immovable Property): Khasra No. 228/2, P.H.N. 35, R..N.M., Mauza Gram
Bhutai Sawari, Tehsil & District Chhindwara, Madhya Pradesh — 480331. Boundaries: East: Own Land,
West: Kachha Road, North: Own Land, South: Govardhan Kumar Pawar. The area of the mortgaged
property is 800 Sq. Feet.

7 | Loan No. H4CP000005005349, 14.10.2026
1. Smt. Lata Chauhan W/o Shri Lal Singh Chauhan (Borrower), < 8,82,104.68/-
2, ShriLal Singh S/o Shri Sita Ram (Co-Borrower). as on 09.10.2026

Details of Secured Property (Immovable Property): House No. 150/6, Ganesh Nagar, Near Arjun Singh
Gohar, Pardeshipura, Ward No. 23, Indore, Tehsil & District Indore, Madhya Pradesh - 452001.
Boundaries: East: Road, West: Other Property, North: House of Sanju Tanwar, South: House of Anar Singh.
The area of the mortgaged property is 400 Sq. Feet.

8 | Loan No. H4GP000005001661, 1. Smt. Hawa Kunwar W/o Shri Devi Singh 14.10.2026
(Borrower), 2. Shri Devi Singh S/o Shri Kumer Singh, Shri Bharat Singh S/o | 7 5,34,532.82/-
Shri Devi Singh & Shri Vijendra Singh S/o Shri Devi Singh (Co-Borrowers), | as on 09.10.2026

3. ShriDeepak Singh S/o Shri Jeevan Singh (Guarantor).

DESCRIPTION OF THE IMMOVABLE PROPERTY

Description of the Secured Assets: All that piece and parcel of the residential house
constructed over Plot No. 244, situated at Village Chhota Bangarda, Ambika Puri,
Tehsil & Dist. Indore, MP, measuring 15 feet 50 feet, admeasuring a total area of 750
square feet. Boundaries: East : Plot no 228 & 229, West: Road, North: Plot no 243
South: Plotno 245

*with further interest, additional Interest at the rate as more particularly stated in
respective Demand Notices dated mentioned above, incidental expenses, costs,
charges etcincurred till the date of payment and/or realization. If the said Obligor(s) shall
fail to make payment to TCHFL as aforesaid, then TCHFL shall proceed against the
above Secured Asset(s)/ Immovable Property (ies) under Section 13(4) of the said Act
and the applicable Rules entirely at the risk of the said Obligor(s)/Legal Heir(s)/ Legal
Representative(s) as to the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said
Act to transfer the aforesaid Secured Asset(s)/Immovable Property(ies), whether by way
of sale, lease or otherwise without the prior written consent of TCHFL. Any person who
contravenes or abets contravention of the provisions of the Act or Rules made thereunder
shall be liable forimprisonment and/or penalty as provided under the Act. sd-

Date : 17.10.2026 Authorised Officer

Place : Indore For Tata Capital Housing Finance Limited

ALL THAT PIECES OR PARCELS OF LAND/ PROPERTIES AS UNDER
TOGETHER WITH ALL THE PRESENT AND/ OR FUTURE STRUCTURES,
BUILDINGS, FURNITURE, FIXTURES, FITTINGS, STANDING AND/ OR PLANT
AND MACHINERY INSTALLED/ TO BE INSTALLED AND/ OR CONSTRUCTED/
TOBE CONSTRUCTED THEREONAND ALL THE PRESENTAND/ OR FUTURE
RIGHTS, TITLEAND/ OR INTERESTS OF SHRIAJAY SONIAND SMT. VARSHA
SONITHEREIN:

FLATNO. 217, ADMEASURING AROUND 759 SQ.FT., BUILT-UP AREA on 2ND
FLOOR, in SINGAPORE GREEN VIEW GALAXY, PLOT NO M-01, SINGAPORE
GREEN VIEW VILLAGE-TALAVALICHANDA, INDORE, OWNED BY MRS.
VARSHA SONIAND MR.AJAY SONIBUTTEDAND BOUNDED BY IN THE:

EAST :PASSAGE WEST :M.0.S

NORTH : FLAT NO. 216 SOUTH : FLAT NO. 218
Sd/-
Date :15.10.2026 Authorised Officer
Place : INDORE SAMMAAN CAPITAL LIMITED
(FORMERLY KNOWN AS INDIABULLS HOUSING FINANCE LIMITED)

Details of Secured Property (Immovable Property): House No. 117, Patwari Halka No. 75, Survey No.
760, Village Dilodri, Gram Panchayat Dilodri, Tehsil Tarana, District Ujjain, Madhya Pradesh — 456770.
Boundaries: East: Shri Surendra Singh S/o Shri Kumar Singh, West: Shri Suresh Singh S/o Shri Sidhu
Singh, North: Tarana-Golwa Road, South: Shri Mehar Singh S/o Shri Dule Singh. The area of the
mortgaged property is 3,500 Sq. Feet.

9 [ Loan No. H4RR000005002923, 1. Smt. Mamta Bai W/o Shri Bablu Malviya 14.10.2026
(Borrower), 2. Shri Bablu Malviya S/o Shri Ramesh Chandra Malviya & | % 5,30,255.19/-
Smt. Mohan Bai W/o Shri Ramesh Chandra Malviya (Co-Borrowers), | as on 09.10.2026
3. Shri Ramlakhan S/o Shri Dasrathlal (Guarantor).

Details of Secured Property (Immovable Property): Ward No. 09, Village Lachhkhedi, Gram Panchayat
Chirmoliya, Tehsil & District Mandsaur, M.P. - 458990. Boundaries: East: Road, West: House of Manju Bai,
North: House of Omprakash, South: Road. The area of the mortgaged property is 1,800 Sq. Feet.

If the said Borrowers shall fail to make payment to Sitaara Housing Finance Ltd as aforesaid, Sitaara
Housing Finance Ltd shall proceed against the above secured assets under Section 13(4) of the Act and the
applicable Rules, entirely at the risks of the said Borrowers as to the costs and consequences. The said
Borrowers are prohibited under the Act from transferring the aforesaid assets, whether by way of sale, lease or
otherwise without the prior written consent of Sitaara Housing Finance Ltd Any person who contravenes or
abets contravention of the provisions of the said Act or Rules made there under, shall be liable for
imprisonment and/or penalty as provided under the Act.

Place : Madhya Pradesh Authorised Officer, Sitaara Housing Finance Ltd.

Date : 17.10.2026 (Formerly known as Sewa Grih Rin Ltd)
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e 3ar, 5 Aew wew # i, & 1800 a7 e (167.28 & Hier), A1W 60 X 30, Geant geal . 54 & iia; 3R agian
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ITCAT Ve BT eI, UFEH: TR e T A: oot Y fafd- 14-10-2026
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féor 30 e, ot ke 2100 o e (195.16 3 wfteR), T.T. Yaan e, I Yera, dgeitet M, fove @i, we wear-451335 &
fo; o agite fvgen: Ser: QR g Y off; afaor. s it o o i 1 offY; of: s ahest Y RAfR- 15-10-2026
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SATURDAY, OCTOBER 17, 2026

International Asset Reconstruction Private Limited
l A R C CIN No.: U74999DL2002PTC117526 | E: iarc@iarc.co.in | W: www.iarc.co.in
Corporate Office: A-601, 6th Floor, 215 Atrium Andheri-Kurla Road, Andheri (East) Mumbai-400093.

EESOUITION PREERNES | T Reistered Office: Plot No.246, 2nd Floor, Okhla Industrial Estate Phase-lil, New Delhi-110020.

POSSESSION NOTICE - APPENDIX IV (See rule 8(1)) (For Inmovable Property)

WHEREAS, the undersigned, being the Authorized Officer of International Asset Reconstruction Company Private Limited, hav-
ing its registered office at Plot No.246, 2nd Floor, Okhla Industrial Estate, Phase-lll, New Delhi, acting in its capacity as the
Trustee of ARC_RETCO-10 TRUST (IARC) (hereinafter referred to as "IARC"), has acquired the financial assets, together with the
underlying security interest and all rights, title and interest pertaining thereto, from M/s. Jana Small Finance Bank Limited, pur-
suant to the provisions of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(54 of 2002) (hereinafter referred to as the "SARFAESI Act").

AND WHEREAS, in exercise of the powers conferred under Section 13(12) of the SARFAESI Act, 2002, read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued a Demand Notice under Section 13(2) of the
SARFAESI Act calling upon the borrower(s)/ guarantor(s), as applicable, to repay the amount mentioned therein, together with
further interest and other applicable charges, costs and expenses, within 60 days from the date of receipt of the said notice.
Pursuant to the said assignment of debt/ financial assets International Assets Reconstruction Company Pvt. Ltd. (IARC)
has stepped into the shoes of Jana Small Finance Bank Ltd. and has become entitled to recover the entire outstanding
dues and enforce the security.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
sub-section (4) of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforcement) Rules 2002.on the
day, month and year mentioned below.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of International Asset Reconstruction Company Pvt. Ltd. for the amount mentioned in the
notice together with interest thereon. The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

Sl.
No.

1 1) Patel Tusharkumar Rajeshbhai,

Borrower Details Demand Notice Possession Date

Demand Notice dated 17/06/2026 for an amount of
2) Patel Henaben Rs.30,56,024/- (Thirty Lakh Fifty Six Thousand and Time: 02:39 PM
Loan Account Number: 33369610000536 Twenty Four Rupees Only) as on 14/06/2026 Symbolic Possession

Mortgaged Property: All that piece and parcel of Freehold Immovable Property being Plot No.E/13 (As per Approved Plan Plot
No.11) having Super Plot Area Admesuring 600 Sq.yds. i.e. 501.67 Sq.mtrs. togetherwith Construction Erected to Erected standing
thereon in the Scheme known as "Greenland the Eco Village" situated and lying on Non-Agricultural Land bearing Survey No.482
Paiki of Mouje Zamp. Taluka Sanand in the District Ahmedabad and Registration Sub District Sanand within the State of Gujarat,
the said property is Bounded as under: East: Sub Plot No.E/12, West: Sub Plot No.E14, North: Sub Plot No.E/8, South: Road.

Date: 13/10/2026

Place: Gujarat

Sd/- Authorised Officer,. International Asset Reconstruction Company Pvt. Ltd.
Acting in its' capacity as Trustee of ARC_RETCO-10 TRUST

Date: 17.10.2026

CLE

Ueran Branch : Opp. Sunrise Residency, Rajput Mivas Man Road, Utran - 328105, India,

: Bankof Barpda | Phone No_ 0261 249364, E-mail : atranibankofharada.bank.im

DEMAND NOTICE (UNDER SUB-SECTION (2} OF SECTION 13 OF THE SARFAES] ACT, 2002)

To, Mr. Hiren Chhaganbhai Prajapati (Borrower) & Date : 06/10/2026

Mrs. Dipal Hirenkumar Prajapati (Co-Borrower)

Address = Flat Mo, C-302, Ster Gerden, Tadwadi Main Road, Varivaw, Swerat, City Variev So, Suret, Gujerat, Inda - 304520,
Property Address : Fat Mo, 502, 5th Floor, "Ster Garden', Buildsg Mo, 01, Maoje Village - Yarivew, Sub District - Adegan,
District - Surat - 194520,

Sub.: Notice under sectsan 1342} of tha Securitsation and Reconstruction of Financial Assets and Enforcement of Secunity Interest Act,
H002, heresnatter called “The &ct”™ Afc M, Hiren Chhaganhbal Pragapati (Barmower] & Mes, Dipal Hirgndumar Prajapati | Co-Barmower|

Diear Sir's, - Ref: Credit facilities with our Bank of Baroda, Utran Branch, Surat.

1. We refer to pur Letter Mo, Retail-00000266258-LMS5, Dated : 13/03/1020 convaying sanctan of vanous credit fBaciibas and the terms
of sanction, Pursuant to the abave zanction you have avadad and startad utilising the credit facilitsas aftar providing security far the zame,
as hareinafter steted. The prasent outstanding in wanious toan/credit facility accounts and the security intarests creatad far such Babdity ara
B3 unar:

T of Fachiy Lirmit Ratas of Interest (s as on 2092036 (mckisies of inferest up ta 30092076

Hawsing Loan | Rs. 12040, 000/- B.95%

SECURITY AGREEMENT WITH BRIEF DESCRIPTION OF SECURITIES

Alll thet Piaca and Parcel of the Progerty bearing Flet No. 502 an tha Sth Floor of the building known as "Star Garden', Building Ma, 01,
constriscted on the Land beanng Revenue Suneay Na. 13417, 1345, Block Mo, 1276, 1279, Dradt Town Pianning Schame Mo, 36 Varmymav),
Drigpnal Plat Mo, 29, 31, Firal Plot Mo, 30, 32, situsated at mojo Vikage - Vanyay, Sub District - Adaan, District - Surst, out of iotsl bnd, the
Flat hawing admeasuring about 4263 Sq. Mirs, bult-i0 area alang with prapoeeticnate undivided share inthe land, C.0F and Raael, Praperty
in tha name of Mrs. Dipal Hirenkumar Prajapeti. Boanded By =- East : Adjacent Building Mo, 0-2, West | Adjacent Bailding Mo. C, Beorth :
Adjazcent Hoad, South : Adjscent Road

Rs, 1.53.212.03 + unapplied interest thereon + Lagal & athes Expensas

Yoal ara afso lighle to pay lurther contractual rate of mierest on the abowa smaunt fram 08/ TO/20Z6 4l realization. Since antire amourt is
evardu, you ane alsa lable to pay penal interest @ 2% poo. dsimple mierest], Piease note that the Bank hag caleulated and climed penal
interest of 3% poa. (simale intarest). The account stetement is enclosed heresvith,, [2). 43 you are aware, you lave commnitted defaults
paymant af interest/installmants on above loans/outstandings for the Ouarter / month anded June-2026 amd thereatter. {3}, Consequent
upon the defaults comemitted by you, your kaan account kas been classdied as non-performing asset on 25992026 (mantion date of
classification as NPA) in accordance with the Reserve Bank of India directives and guidelines, In spite of our repested requesis and
demenids yau have not repaid the owardue lans including inferest therson., (). Having regard ta your inahifity to reeet your liabilities
respect of the credit facilities duly secured by warious securitnes mentioned in para 1 sbhove, and classdication of your account as a non-
perlarming asset, v heteby give you notse under seb-secticn (2) of saction 13 of the Secentisat=on and Haconstruction: of Financial
fssets and Enfarcement of Securnity Intérest Aet, 02, and o upon you (o gy infoll and discharge your balilities o the Bank sggregating
Rs. 7.53.212.03 |(Rupess Seven Lakh Fifty Three Thousand Two Hundred Twelve and Three Paiza Only) &5 on 28092026 + un
applied interest thereon + Legal & Other Expenses as stated in para | abova, within 60 days from the data of this natice. We further giva
wau motice that Bailing payment of the above ameunt with interest 4l the date of payment, we shall be free be axarcese all or any of the rights
imder sub-secton {4) of section 13 of the said Act, which please note,, (5). Plaasa note that, imterest will confines to acciue at the rates
specilied in para 1 above for each cradit Facility until payment in full., [61. Wa mvite your eftention 1o sub-section 13 of the said Actm tarma
ol wehich you ara barred from translering any of the securad sssats rebormed Lo m para | above by veay of sabe, leasa or otherveso {other than
inihe ardingry couess of business|, without obtaining our prar written congent, We may add it non-compliance with the above provisicn
coptained in zaction 13013} of the zaid Act, iz an offence punishable under section 20 of tha Act., (7). We farther invite your aftention to
sub saction (8] of section 13 of the said Act in terms of which yon may redeem the secured assets, if the amount of dues together
wiith #l costs, charges and expenses incurred by the Bank is tendored by you, af any time before the date of publication of notice
for public aoetionfnviting guolatbonsdender jrivate treaty. Please note that after publication of the notlce a2 above, your rght ta
radeam the secured sesats will not be avaidable., (B]. Plagza nota that this demand notice is withow prajudica to and shall not ba
canstrued as wawar of any other rights ar remediez which we may have, meludng wethout limstatsan, the right $o make further damands n

respect of Sums pweng o es. Sd'-,
Date ; BEA02026 fthorised Dfficer
Place : Surit Bank of Baroda, Sorat

LIMITED Unit No.611, 6" Floor, D Mall, Plot A-1,
Netaji Subhash Place, Pitampura, New Delhi-110 034

APPENDIX - IV - A [Refer Proviso to Rule 8(6)]

E-AUCTION NOTICE FOR SALE OF IMMOVABLE PROPERTY
[Rules B & 9 of Security Interest (Enforcement) Rules, 2002}

Reg: E-Auction Sale Notlce for sale of immowable property under the Securitization and Reconstruction of Financial Assets and
Enforcement of Securlty Interest Act, 2002 read with proviso to Rule B{6) of the Secority Interest {Enforcement) Rules, 20022,
Wotice is hereby giwen to the Public in general and in pardiculer to the Borrowersi1) Mr Dhaval Anddkhal Rathod
(Barrower/ Martgagor), (2 | MrAnllkumar Devsibhal Rathod | Co. Borrower) and(3) Mrs. Muktaben Anllbhal Rathod { Co. Borrower )
thal the below descibad immavatia properly morlgaged’ charged 1o 1he securad craditor, the possassionolwhich  has bean taken by
the Authoized Officer of Prudent ARG Limited, Secured Creditor, will be sold on "AS IS WHERE I8™, "AS IS WHAT I5%, and
“WHATEVER THERE I5™ basis on 12.11.2026 and will be conducted “Onling” for recovery of Rs. 13,66,008/- (Rupees Thirteen
Lakhs Sixty Six Thousand &Eight only) as on 18.08.2023 due to Prudent ARC Limited (Prudeant Trust -71/22) Secured Craditar from
Barrower(s) Mr. Dhaval Anilbhai Rathod (Borrower/Mortgagor), Mr. Anilkumar Devsibhal Rathod (Co. Borrower) And Mrs.
Muktaben Aniibhal Rathod (Co, Borrawer) plus inferes! as applicable interms of Financing Documents fill realzation of the cutstanding
dues, costs and charges due to Prudent ARG Limided {Prudent Trusi — 71/22) — assignee of [Agriwise Finserve Limited) {Qriginal
Lander} - Secured Craditor.

Agriwise Fingerve Limited (Onginal Lender) having assigned the financial asset{s) perdairing tothe loans of the borowers logether with
£l s nghls, bile and interests in the financing documents and the undedying secunly intarests, pledge andlar quarantaas in respec] of
such loans in favour of Prudent ARC Limitsd (Acting Inthée capacity of Trusted of Prudent Trust =T 1722) u's S of the SARFAESIACT 2002,
Prudent ARC Limited {Prudent Trust — T1/22) Secured Creddor in exercise of the powers conferred wndar section 13(4) of the
SARFAES] Act, resd with the rules made thereunder has decided to sell by way of e-guction, the properly as menfionad herein balow
(hereinafter referred bo s "the said property”)

-P PRUDENT ARC Bl 'L IO - V(o BT T 6T

[ EMD Amount 10%
FI:I Description of Property Reserve Price of the Reserye Price

1. | All that parls & parcals of a Flat No.104 Admeasuring 58-64 Sq. Mis. Silualed on Firsl| Rs.6,93.000/- Rs. 70,000/ -
Floor of 2 Residential Apartrent Named “Shriraj Palace’ Conslructed on the Land of Ploll Rupees Six Lakh| (Rupees Seventy
Mo.5 of “Western Park™ of NA. Rs.No 23371 Paiki Sduated At 3hapur Tal. Vanthak Dist MinetyThree | Thousand Only)
Junanadh Within Limits of Shapur Gram Panchayat Owned By Shri. Dhaval Anilbhai Thousand Dnly)
Rathod. Boundaries as under; East: ADJ. Flat Mo. 103, Common Wall

West: ADJ, Plot Aferopen Margin Land

Marth: Junagadh-\Vanthali Road After opan Margin Land South : Stair Passage

Known Encumbrances, ifany :  Notknown
The online bids shall be submitted through website hitps;//sarfaesh suctiontiger,nel /EPROC, as per schedule given below:

EMD Remittance EMD can be remitted in the following ways:
(i) Daposit through EFT/NEFTIRTGS
Name of Beneficiary; “Prudent Trust - 71/22"
Name of Bank Union Bank of India.
Account Number 519501010036305
IF5C Code UBIMOS51953
Branch Address Pithampura Branch, LU Block,

Mew Delhi-110034

OR

(it} Demand Drait'Pay Urder in the favor of *Predent Trust - 71/22"
pavable at Dalhi fo be subméted at Prudent ARC Limited, 611, C-Mall,
FiolNo A-1, Netali Subhash Placs, Pitampura, Mew Delhi-110 034,
Inspection of Property On 06.11.2026 between 11:00 AM to 2:00 PM
Last date for submission of Online Application for BID |11.11.2026 till 5:00 .M.

Date and Time of E-Auction 12.11.2026 batween 11:00 A.M. to 01:00 P.M. with Aute- Extension of
Five Minutes Ezch in the event of bids placed in the last five minutes.
Bid Multiplier Rs. 5,000/ - { Rupaes Five Thousand Only)
For detailed Terms and Conditions of the sale, please refer to the link provided in hitps:/ /prodentare.com secured creditor’s
website and hitps:/ / sarfaesl auctiontiger,net/ EPROC,, secured creditor's approved service provider,
This may be realed as & Notice under Rule {8} and Rule 1} of Secunity Inferest (Enforcemant) Rules, 2002 to the Borrowersh and
Guarantor]s) of the lnans about holding of e-auckon on the above-mentioned dates
[Date: 15.10.2026
Place: New Delhi

54, - (Dharm Rahshit Pandey), Authorized Oificer,
Prdent ARC Limited {Prudent Trust - T1,/23), Mobile; 8217343237

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

ATKOT BRAMNCH :
&= e ghAm *%’ High School Reoad, Near ST Bus Stand,
Bank of India BOI % Village | Atkot, District - Rafkot - 360 040

APPENDIX-IV [See Rule 8(1)]

Possession Notice (For Immovable Property) .

[Under Regulatcn B of the Insolvency and Bankrupicy Boand of India
(Insolvency Resclution Process for Corporate Persons) Regulaticns, 2016)

FORM A
PUBLIC ANNOUNCEMENT

L] i e L] L .
Whereas The undersigned being the Authorised Officer of the Bank of India, . A FRIVF ”
Atkot Branch under the Securitisabon and Reconstruction of Financial Assals and RELEVANT PARTICULARS
Enforcemeni of Secenty Interest Act, 2002 and in exercise of powers conferred under Maime ol carporale debior SBCC INFRA PRIVATE LIMITED
Saction 13012) read with rule 3 of the Security interest (Enforcement) Rules, 2002 2. | Date of ncorporaton of coporate deblor | V082018
imsued a Demand MNolice Dated 13.08.2026 calling upon [he Borrowers Mr, Maheta 3 | Mulhonby urdesr which camparabe deblor i ROC - laipur

Hareshbhal Mandal to repay the amount mentioned i e nofice baing Rs. 7,12,000/-

intarporiled | regisaned

+interest (Rupees Seven Lakh Twelve Thousand + Interest] within 60 days fram

4, | Corporade Kenlily Mo, | Limiled Ly
Iderificaton Mo of corporate dabior

La5308RIZ0IBPTCOG12E

the date of receipt of the said nofice 5
The Borrowers having Tailed to rapay the amaunt, nodica is heraby given ko the

Address of the regisiand office and
prircipal affice (i any| of conparata dablor

B1-E2194, Barar Road, Madan Mahan vihar
Khaksroya; Jadhpur, Rajasthan - 42027

Bomower and the pubhc in general that the undersigned has taken Possession of ihe B
proparty described haergin below in exercize of powers conferrad on bm under sub-

sechian (4] of sechion 13 of Act read with rule 3 of the Sscurily Infarast Enforcament)
Rules, 2002 on this the 16th day of October of the year 2026,

Insahigncy commencement dale in 14/ M 2026
resgresit of Soepornle debis el
I | Esimated date of closure of reclvancy 12/ 04,2027

resollillon procats

The Barrowers in particular and the public in general is hereby cautionad nof to
deal with the property and any dealings wih the property will e subject o the charge of

B. | Mame and registration number of the.
insofvancy prodessional acing as inferim
resniution professona

Ham ; M. Aman Yoy
Registmation na -
IBERIPA-I0919-P-0ZE312033- 2024/143TH

the Bank of India, Atkot Branch for an amaunt Bs. 7,12, 000/ and interast therson, B | Address and e-mall of lhe interim

Address: Flat Mo, 102, Model Town Road

The Borrowers' attantion is invited 1o provisions of sub-saction (8] of section 13 of resolution professonsl, == reglstered Jagaipura Road, Cpposite Govemment Nursery,
) i with the Boam Jagalpura, Japur, Hajasthan - 302047
the Act, i respectof iime available, to redeem the secured assets skt ppoinainiymialicom
Description of the Inmovable Property 20, | Address and &:mailjo b i5ad or Asdross: Flat Mo, 102 Madal Town FRoad |
1 ' | - TS x vkt §hi i re e J Risad, LAE | ersery,
All that Part and Parcel of the Residential Property consisting of Land Adm. R.S, . | i vy

Mo, TOER, Plat Mo, 15#F-1, South Side Plob Area 7319 50, Metsr, siuatad &t “Shakh

Email; crpshocinirai@gmal, com

Magar’, Sfreet Nr. Chamunda Webding Work, Off Polarpara Road, Vill, ; Jasdan, Tal. "
Jasdan, Dist. : Ragkol, Pin - 360 050, Boundaries of the property : North ; Plot o, 15

.| Last dale for submizzion of claims

28.10. 2026

paiki, Sowth ; Plot No: 14, East : FiodMo, 15 paiki. West 25 Fest Broad Road

Date : 16.10.2026, Place : Atkot Authorised Officer, Bank of India

2 | Llasses of credioes. if any, uncar clause(hl | 40
il 2uh-geetinn {6AY of sechion 71, ascamaines
by tht Eferio resolulion professieal

14 | Mames of insolvency Professionat N
Klantilsd 10 act as Aumansad
r'EI':'_i'l'E&FEI‘ilﬂ.':I'.'.‘: ol ciesdhors o & dass
[Thres mames for each ciass)

4. | {a] Refevant Forme and
[k Cedais of authorized reprasentatives 11 WA
are avaiable af

{5) Wabs link: hitps.Oibbi gmd inhomeddoenioads

NESETE CARE & RECONSTRUCTION ENTERPRISES LTD

ﬁCHE Corparats (ice:-Unit Ma. 587, C Weng, OWE BKC, Piot Ma, C-48, G-Biock Nurfs Camphar. Mumbiah-406061
i - Ragisterad Ofice:- 14Th oo, Eros Corporate Tower, Nehr Placa, Mew Delbi-Hi61S

wheresn  POSSESSION NOTICE UNDER SARFAESI ACT 2002

I yrgdmrripgned barg the Anthoraed Officer of ASSETS CARE & RECONSTRUCTION ENTERPRISES LTD under the
Sar o i ko, B con struction ol Foancial dssets ond Enforosmeni of Becunty Inienest Sct, 3003 and in emercke &F
that prraess cordorned e sctions 13 {13 read with Rl © of the Seourity Interast (Enfarcemen) rofes 2003,
sl Dbt reel S ok Lo | i s i T el ] B b, D P [ airtrocsliont Tl fvt o i e Do i witiens B
iy rewm thay @ale of riceicd ol tho =asd natice. The Bermower hevrig failed B sy B amaunl, folce w fereby
given todte boroser aned the pub e i genecsl that e undersignist has §pken povsessior of the property descnbed
herein below in exerc e of posers conbemed on femy here undier Fection 13]4] of the said At reaf with Bule Bof the
sadil rukes on the b manbioned dates, The borrower imparticular snd she puldic in penenis Barchy cautioned

Matice k= heraty givan thal e Mational Cormpany Lew Tribunal, Jeipur has andemed the commencement
of 8 corporets insclvancy resalation process of S2:C0 indre Privaba LimEad on 14,10, 2056,

Thacradiors of SBCC Infra Private Limited, e heneby called upon o submit feir clams with proof anor
s 2. 10 2026 o tha imlanim resakrdon prodessional at e address manlianed agarstentry Mo, 10
The fingncial credilors shall subei feir clames with prood by eectionic means anly, Al olhes credilors
iy SLEnE i claires wilh proalin persom, by pesl o by elecions: means

Subsissbonof fatse or misleading proots of chaim shall sltrscl penalties.

Date ;18103026
Placa Jaipur

I® Aman Vigay

Rég. No.: IBBLTPA-O0IP-P-028302023- 202414378
Interim Resolutfon Professional

in the matter of SBCC Infra Private Limited

AFA Valid wpto 31-12-2026

i 1 deal wath e prapety and Ay deakngs with the geoperty will Bo subjeo 1o the charge of ASSETS CARE &
RECOSSTRUCTION ENTERPRISESLTD:

Iﬂmﬂlﬂmm.'l:mmr: B L ”D'rljl:d ---'m--- e
S hho, | Descriptionof Propertes | poeand | i | Bemand

... B cuf i Ml I Wosngio. Motice in Ra.|
PRGISTE Nira] Hariibhai | F-L, Bayshree Soc, Ghodhaser Cross,| NHiSt |Possession]

Hioshil {Bormser] Koshiti

Watea Gaale, Disi: Ahmedabad, Gujarat: | . 3f)

|

mr:::*ﬁjf:;ﬂ"fg {38245 And Bounsed As Fellows:| Mgy | et | 5,25597.17
borroewer] Harishthe Eautl;Raad, Weil:Ovher Houie,| 7 2036 + Interast
Ranchhodbhai Boshai Horth-#ouse Ma— -1, Ssuth:House HI'I! and costs

[{imarpmdnr| —Fd
i + 1

FEGMA0 Kihla Mgnesh House O Land Msasuned 900000 S5 Feat

Eamsshbbii [Borromor]  plor goo &2 Sitused 81 Sardbar Gree Tal

Hnn;:ll:ullz:-“?l;:!l:-':'-.hrrhn:!rb :::Ipfﬂl.'r-lu. 1524 Opp- Kudna Fiaza Parioun, it 5z lﬂ':;;h e

Cihls Haban Rurmehihe | ¥oape: Sardhar, Sub Dis: Rajkot, Rafkot And | 20 1"

|Co-boeromer] Kihls Boumded As Follows:300.00 5Sg4. Foet 'IH]' . Bicd ‘FT:E
Dipak Ramaeshbhal iCo Eaid:Property O Abbusbiai, West:Prapedty OF | % i)
barrawer) Gohal Hakabhnl Eeihubbal dohil, North;Road,
Remijpbial Dhrubhal | SouthcProperty OF kabhal ambokiva
e N R S
FERIZLE i AR that Piece and Parce of Imemeable Progerty | Ay
Milesbhuirmar | House Mo, 523/1 Stuated 2t Mora Fabya bearieg | 88 n 1L ELAE S
Barmankhai Patel | f Mouje © Mogar, Talula @ Masiasi, Distrcl | Sne el i
[Borrawer) Patel | Navsari 157,84 5. Mes, [1RRTESq. vk | 28 | B E i
DHptEkumari Eask:Marsnhbai PerzottamBhar's Haogse,
“"'r:"_'l“r'l";:;ﬁl::hm | westiRaghathal Bhamabihal's House. North-Vada,
Datywbhai Patel - (Co- | South-Karsanthai Dayabhas Howsa
borrovaer)
PRGILOE (Houss Mo, 498 Colany: - 104 MIG, sdmespering £3- As,
Ngervira Gabha)l (39 SgMier Built Up Arew 18-05 SoMir, mame - 1] 13 15 ALIES.TE

;:uinh:rbl!nﬂmlenn':rzll {Gujarat Hoursing Board, bearing Reverue Survey Mo | "EI' .

Thakee {Co. |25 10 32, of village Ankieshwar, taheka Ankleshwar. el Y

Esrroweer| Gabihagl | DMigbrick- Bdaruch. 5315 Sg.Mer, Built Up fres ZE05 o cois

Bhalas Thakng -Sq.h'nr. Envichid]. Tenamenti Ma 887, Wedtadj. Side
Oipen Space B Ropd, Northcidl, Open Comemasn
_[SpocnSomhisdiBosd |

FRGIZLE THOUSE MOS8, Adewasuring 51.56 Sg. Mars, Land
Fyy&umar l&rea and 11141 5, Wibry, Super Buill Up Areas
Sanmukhbhad Modi |yie00nd ot Kaival Grem Panchayst Property No
o[Borrowert | £28/1 of Mouje Village Kalyal in the Endmark kecwn
Beihabhei Miod] | a8 "BALIYA WARSS Taluks Kadi in Use Distvict al
[T Minfriara wnd Regivtration Sub Diticy of Kadl and
Properdy belonpeg to NTEMERAL GADHAN THAKDIR,

5156 5q: Mirs. Land &req and 10281 5. Strs

Emn:Road, WestMargin, Hortho® argin, SouthcHouse
of Padnasag

PREIE2 S Patel Hitashbhai House Mo, ; 3687, hld:kl.-lllu.l'ﬂ:_rr:liur.inhl By
Bharatbhad (Borrower) Patel | Swb Oist. : Mandvi, Dist. Suesg| I H 13,11,577.17
Paruatiben Bharsthhai (82 | 5hmecuring about 69.35 5 Mis. bearing | M5 {i

“,’:L"*ﬂ:“g:f:::‘ﬁ:‘::"' of Villige Karasj, Suls Dist. : Manadal, Disn.| W 1

Bharatiéo Gopaikal Suial 935 % kL.
| Guasmnterc) Emid:farman. Gopal Nu Shar, Wiyklamail

R
L I, 79,505, 83

%

wEus |
=

+ Iniceesi

and posts
Whartiben

Sanmukhbhia Modl |
| Gupartor)

+ mires
AN L3518

"-II_':I:'\-IF raa har, NorthoDpen Lansd Road |

Trez aboeementioned bormwer) Co-Bommsondussnanr are harely ghan a 30 dogs Bolie 10 rEpay the
smacsart, elsethe mortgaged propoety il be Soid on the axpl g of 20 dags from e date of publkcasion of this
Molln, 35 par i prosbions undorthio Rukes 8 and 300 52 oorily Benest CErforcement) Rale s D003

Tisi it piatee s attenifon = maibed 10 thie prosisions of Sub Section (2] of Secklon 13 ol tha SARFAESE A, 2002
Inmaspect of time 2vadable, o redesms the seoured assats. {huthoried Oficar]

Bates 17102026 Place: GLUIARAT ASEETS CARE B BECONSTRUCTION ENTERPSESES LTD

Prudent ARC Limited

Unit No.611, 8" Floor, D Mall, Plot A-1,
LIMITED Mataji Su'l:hns:;l Place, FI!:?t.l-pura ,ahlew Delhi-110 034

APPENDIX - IV - A [Refer Proviso to Rule 8(6)]
E-AUCTION NOTICE FOR SALE OF IMMOVABLE PROPERTY

{Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002]

Reg: E-Auction Sale Notice for sale of immovable property under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Ack, 2002 read with provizo to Rule 8[ &) of the Security Interest (Enforcement | Rules, 2002,
Molice 1s fersby gven fo Ihe Public in general and in parficular b the Borrowens) Mr. Kanalibhai Bhikhabhal Chavdhari
[Borrower), Mrs. Shentaben Kanajibhai Chaupdhar (Co Borrower] And Mr. Bhikhabhai Mathubhai Chaudhari (Co-
Barmower, Mortgagor) that the below described immovable propaerty mortgaged charged {0 the secured creditor, the possession
of which  has beenlaken by the Authorzed Officer of Prudent ARC Limited. Secured Creditor, wil be soid on “AS IS WHERE 15",
"AS 1S WHAT 15", and "WHATEVER THERE 15" basis on 12.91.2026 and will be conducted “"Onling' for recovery of
Rs.11,92,155/- Eleven Lakhs Ninety Two Thousand One Hundred and Fifty Five Rupees Only)as on 28-04-2023dus io Prudent
ARG Lamitad (Prudent Trost -7 1/22) Securad Creditor from Borrower(s) Mr. Kanhajibhai Bhikhabhai Chavdhari (Borrower), Mrs.
Shantaben Kanhajibhai Chaudhari (Co Borrower) and Mr. Bhikhabhai Nathubhai Chaudhari {Co-Borrower,/ Mortgagor) plus
interestas applicable in ferms of Financing Decuments fill reafization of the outstanding dues, costs and charges dug fo Prudent ARG
Limited (Prisdent Trust— 7 1/22} - assignee of { Agriwise Finserve Limited) (Onginal Lender) - Secured Craditor,
Agriwise Finserve Limited (Onignal Lender) having assigned the financial asset{s) perizining to the loans of the borrowers togather
with all its nghts, fitle and interests in the financing documents and the underying secunty inferests, pledge andlor guaraniess in
respect of such loans.in favour of Prudent ARG Limited {Acting in the capacity of Trusiee of Prudent Trust -T11E22) Ws 5 of the
SARFAES! Act2002. Prudent ARG Limited (Prudent Trust = T1722) Secured CredEor in exercize of the powers conferred under
section 13{4) of the SARFAESI| Act. read with the rules made thersunder has decided to sell by way of e-auction, the property as
mentioned herein below (hereinafter referred o as 'the said property’)

SCHEDULE OF PROPERTY MORTGAGED /CHARGED TO THE SECURED CREDITOR

'ID PRUDENT ARC

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the
applicable rates as mentioned in the said notices within 60 days from the receipt of the
said notices, along with future interest as applicable incidental expenses, costs,
charges etc. incurred till the date of payment and/or realisation.

sr.l Borrower/ 13(2) Notice Date/ Date/ Time
N ' Loan No. Co-Borrower/ Outstanding Due & Type of
o Guarantor/ Mortgagor (inRs.) as on Possession

1 10/08/2026 Date:
) Salehaben | p 3 12,517/- (Three | 15/10/2026
Hafizbhai Beni, Lakh Twelve Thousand Time:
2) Hafizbhai Five Hundred and 01:43 PM
. ... | Seventeen Rupees Only) | Symbolic
lbrahimbhai Beni as of 03/08/2026 Possession

31790430001528

Description of Secured Asset: All that right and Interest of Immovable Property
bearing Milkat No.113, Old Milkat No.111, House No.113 Land Area admeasuring
About 840 Sq.fit., situated at Village Mangadh, Taluka Idar and District
Sabarkantha. Boundaries by: East: Road 10 Feet, West: Road 10 Feet, North:
House of Mudassar Bhai, South: House of Mudassar Bhai.

2 | : 13/03/2026 | Date:
1) Rajeev Rs.30,61,998/- (Thirty | 16/10/2026
Rameshchndra Lakh Sixty One Time:
33369610000384) g rma, Thousand Nine Hundred | 08:55 AM
2) Urmila Sharma and Ninety Eight Rupees | Physical
Only) as of 12/03/2026 |Possession

| Description of Secured Asset: All that piece and parcel of Freehold Immovable
Property being Plot No.E/6, having super Plot area admeasuring 600 Sq.yads., i.e.
501.67 Sq.mtrs., togetherwith Construction Erected to Erected Standing thereon in
the Scheme known as 'GREENLAND THE ECO. VILLAGE", situated and lying on
Non-Agricultural land bearing Survey No.482 Paiki 6 of Mouje Zamp, Taluka
Sanand in the District Ahmadabad and Registration Sub District Sanand within the
State of Gujarat the said Property is Bounded as under: East: Road, West: Sub

| Plot No.E/20, North: Sub Plot No.E/5, South: Sub Plot No.E/7.

3 1) Patel 1310372026 Date:
Snehalkumar Rs.30,66,658/- (Thirty | 16/10/2026
. Lakh Sixty Six Thousand Time:
33369610000371 2)JF?astr:elilll)=2ar;m Six Hundred and Fifty | 08:30 AM
Eight Rupees Only) Physical
Snehalkumar as of 12/03/2026 Possession

| Description of Secured Asset: All that piece and parcel of Freehold Immovable

| Property being Plot No.E/4, having super Plot area admeasuring 600 Sq.yads., i.e.
501.67 Sq.mtrs., togetherwith Construction Erected to Erected Standing thereon in
the Scheme known as 'GREENLAND THE ECO. VILLAGE", situated and lying on
Non-Agricultural land bearing Survey No.482 Paiki 6 of Mouje Zamp, Taluka
Sanand in the District Anmadabad and Registration Sub District Sanand within the
State of Gujarat the said Property is Bounded as under: East: Sub Plot No.E/20,
West: Road, North: Sub Plot No.E/3, South: Sub Plot No.E/5.

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby is given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
section 13 (4) of the said Act read with Rule 8 of the said rules on the dates mentioned
above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Ahmedabad Sd/- Authorised Officer

Date: 16.10.2026 For. Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Regional Branch Office: 208 to 213, 2nd Floor,
Shangrila Arcade, Above Saraswat Bank, 100 Feet Anand Nagar Road,
Shyamal, Ahmedabad, Gujarat-380015.

Item EMD Amount
Lh Description of Property Reserve Price 18% of the Reserve Price
1. | A that piece and parcels of Properly Bearing situstion at MNagvasan Gram| R$.10,60,000/ - Rs.1,06,000/ -

Panchayat Property No 30 Karan Vas (Gamthan), Admeasuring 712 5q Ft Tal| (Rupees Ten Lakh | (Rupees One Lakh
Siddnpur Dist Patan In Registrafion Sub Diglrict Siddhpur Owned By Mr, Sixty Thousand Six Thousand
Bhikhabhai Nathubhai Chaudhari. Boundarias as under: Only) Only)
East: Property of Rugnathbhai Ganeshbhai Chaudhan  West: Road
North: Propesrty of Shankarbhai Hermrajbhal Chaudhari
South: Property of Abheraibhai Umedbbai Chaudhari

Enown Encumbrances, if any @  MNot known
The onling bids shall be submitted ihrmgi websibe hitps:/ /sarfa gslauctiontiger.net/EPROC, as per schedule Eh'mhuluw:

EMD Remittance EMD can ba remitted in the following ways:
(i) Deposit through EFTINEFTIRTGS
Name of Beneficiary: “Prudent Trust - 71,/22"
Mame of Bank Union Bank of India.
Account Number 519501010026305
IFSC Code LBINO551053
Branch Addrazs Pithampura Branch, LU Block,

New Delhi-110034

OF

(il} Demand Draft'Pay Order in the favor of "Prudent Trust - 71,/22"
payable at Dethi to be submitted &1 Prudent ARC Limited, 611, D-Mall,
PlofMo. A-1, Netaji Subhash Place, Pitampura, New Delhi-110 034,

Inspection of Property On 06.11.2026 betwean 11:00 AM to 2:00 PM

Lastdate for submizsion of Online Applicationfer BID |11.11.2026 till 5:00 P.M.

Date and Time of E-Auction 12.11.2026 between 11:00 A.M. to 01:00 P.M. with Aute- Extenslon of
Five Minutes Each in the event of bids placed in the last five minutes,

Bid Multiplier Rs. 5,000/ - [Rupees Five Thousand Only)

Date: 15.10.2026

For detailed Terms and Conditions of the sale, please refer to the link provided in bitps://prudentarc.com secured creditor's

This may be Ireated a2 a Notica under Role 8(6) and Rule 901) of Securily Interest (Enforcement) Rules, 2002 10 the Borrower(s) and
Guaranton s) of the loans abaut holding ef s-auction o the above-mantioned dates.

Sd;- (Dharm Rakshit Pandey), Autherized Officer,

Place: New Delhi Prudent ARC Limited (Prisdent Trust - T1,/22), Mabile: 9217343237
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